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tion, I would be able to say. Today,
I can tell him and the entire House
that we are thinking of adjourning the
current session of this House on the
22nd instant positively.

Shri Hari Vishnu Kamath: What

about the next session?

Mr. Speaker: That cannot be said

Shri Satya Narayan Sinha: Hew
can I say it now?
12.14} hrs.
PRESIDENTS PENSION (AMEND-

MENT) BILL*

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
On behalf of Shri Lal Bahzadur
Shastri, I beg to move for leave to
introduce a Bill to amend the Presi-
dent's Pension Act, 1951,

Mr. Speaker: The quesiion is:

“That leave be granted to intre-
duce a Bill to amend the Presi-
dent’s Pension Act, 1951.”.

The motion was adopted

Shri Datar: I introduce the Bill.

12.15 hrs.
DEMANDS FOR GRANTS—contd.

MinisTRY oF Works, HOUSING AND
SurpPLY—contd,

Mr. Speaker: The House will now
pro_coed with further discussion and
voting on the Demands for Crants
under the control of the Ministry of
W_orks, Housing and Supply, logether
with the cut motions moved thereon,
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Out of 8 hours allotted, 3 hours and
50 m'nutes have already been taken
and 4 hours and 10 minutes remain.

Shri C. K. Bhattacharyya may con-
tinue his speech, He has a!ready
taken 13 minutes,

Shri C. K. Bhattacharyya (Raiganj):
1 am thankful to you for the grace—
that you have extended to me in al-
lowing me o continue my speech
today.

I want to add one more argument
to the contention put forward by Shri
D. C. Sharma before you yesterday
regard ng the provision for the popu-
lation that has moved from East Pak-
istan to India. The entire part.tion
was carried out on the basis of popu-
lation. The first partition of India
was by Lord Mountbatten, and that
was a notional pariition on population
basis. The second stage, and the deci-
sive stage, was brought about by Sir
Cyrille Radcliffe, and that was on the
basis of population plus some other
considerations. The third stage was
when the Bagge Tribunal was appoint-
ed to make some revision of the par-
tition, The Advocate-General of Ben-
gal appeared on behalf of the Gov-
ernment of India before that Tribunal
in Calcutta. While arguing Llhe case
for the Government of India. the Ad-
vocate-Gencral proceeded on the basis
of population. His arguments are re-
corded and, this may be found there.
So T suggest that what Shri D, C.
Sharma told us yesterday shouid be
given serious consideration by the
Government, as to whether ‘hat pro-
posal might not be pursued,

Regarding the other provision for
refugees. I should say that the entire
body of refugees who come from East
Pakistan now should be taken straight
to Dandakaranya without any transit
camps in West Bengal or anywhere
else, Then they should be rehabili-

*Published in the Gazette of India, Extraordinary Part II—Section 2, dat-
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tIntroduced with the recommenda tion of the President,
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tated there, That should be the posi-
tion that the Government of India
should take up.

In the matter of reliel to others, I
may suggest only some small thing,
that is, remission of loang to some
of the people who are not n a posi-
tion to repay them. There are a large
number of people amongst the dis-
placed persons who took loans which
they are not able to repay. The hon.
Minister should see that the Rehabi-
litation Finance dea's with them with
humane considerations and they are
not put under any very greal stra'n
in order to exact this money ocut of
them,

Regarding the other department of
the Minstry, I should suggest that ac-
commodation should be found in Delhi
for pcople with low income and hum-
ble means. This city was orignally
built for about 140 legislators. some
Secretaries and office staff  of  the
Secretar.at, the Viceroy and his stafl.
By a turn of the wheel of fate, the
same city has today become the capi-
tal of one of the biggest Republics of
the world, the Repub:c of India. Peo-
ple from all sides have got to come
here and find accommodation here. For
those people who are required for the
running of the city, there is no accom-
modation. This should be a matter of
the greatest concern to this Ministry.
Some colonies are being buiit, but they
are so far away that want of convey-
ance becomes a problem. Delhi is a
city of distances and unless cheap and
suffic'ent public conveyances are pro-
vided, the construction of thesc colo-
nies far away from the heart of the
city will be of no use to these poor

people.

In the city itself, as it was original-
ly constructed, we find big bunglows
each taking up space, in which four
such bunglows could be consiructed.
But at that time it was for the use of
a limited number and no considera-
tion for space was given while these
buildings were being put up.
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1 should like to make a few remarks
about the Government Press. The
Governmeni Press seems to be an
orphan with nobody to look after it.
A corrigendum follows every publica-
tion; even before the publicaticn is in
our hands, the corrigendum is there.
Is there nobody in the Goverument
Press who can bring about a publica-
tion without mistakes? 1 put this
question definitely to hon. M nister to
find out from the Press whelher there
is anybody there who can assure us
that a pub’ication will come without
mistakes.  What sort of mistukes do
they commit?  The Lok Salha pro-
cecdings come; along wilth tnat a cor-
rigendum that there should be a ‘rot’
somewhere.  Just note that :f this
small slip is lost, the report that will
be with us will give us a completely
opposite idea, other than what happen-
c¢d in the House itself. This has to be
looked into,

My hon. friend Shri D. C Shurma
asked the Minister 1o keep an eye over
the Inspceetors. But I suggest to him
to keep an eye over the contractors,
I have been coming to this cily, long
before 1 became a Member of Purlia-
ment, from 1930 The impressien has
been borne in upun me, and it hos
now been confirmed by my experi-
ence, that De'hi is a paradise for eon-
tractors. While in other places, the
contractors have to find work for
themsclves, this is a city in  which
work is found for the contractors.

I would have given a number of
instances; but time will 1ot permit.
I simply make this suggestion to the
hon. Minister to take it up and do
what he thinks best.

There are a few workers in the
CPW.D. in Calcutta. They referred
their difficulties to me in the matter
of accommodation and house rent. I
would request the hon. Minister to
look into their difficulties and help
them as much as he can,

The Deputy Minister in the Ministry
of Works, Housing ang Supply (Shrl
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Jaganatha Rao): Sir, 1 am thankful
to the hon. Members who took part
in the debate yesterday. Shri Dinen
Bhattacharya, who initiated the de-
bate, said that the performarce of this
Ministry in the matter of ~onstruction
of houses under the various housing
schemes is rather disappoint'ng, My
hon. [riend, Shri Guha, said that in
the matter of construction of houses
for the low income group, the per-
formance is not impressive. 1 am
sorry to say I cannot agree with any
of these two opinions expressed by
ithese hon, Members.

I may point out that :n the Second
Plan period the allocation  for  the
varioug house-building  schomes  was
Re B4 crores. Oul of this, the States
had d-2wn Rs 71 crores. That means
that &5 per cent of the mongy allo-
cated has been drawn by the States
for the implementation of the various
housing sechemoes,

Apart from th's Rs. 71 crores, a sum
of R 17 erores was there from the
L.1.C. for the implementation of middle
income group schemes and handling
all the housing schemes of the States.
A cum of Rs. 1.9 crores was utilised
for slum clearance in Delhi  during
this period in the Second Plan. Final-
ly, durng this period a sum of
Rs. 0.78 crores was disbursed as house-
building loans to the Central! Govern-
ment  employees. The performance,
therefore, cannot be descrihed as
entirely unsatisfactory.

1 may also inform the House of the
cumulative progress achieved im the
implementation of the various housing
schemes of this Ministry, both planned
and non-planned, since their inception
up to the 31st March, 1962, Under
the varioug schemes, the subsidised
Housig Schemes, the Low Income
Housing Schemes, the Plantation
Labour Housing Scheme, the Slum
Clearance Scheme, the Village Housing
Project Schemes, Lang Acquisition and
Development Schemes, the Middle
Income Group Housing Schemes and
Rental Housing Scheme by States for
Government employees, in all, a sum
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of Rs. 139-26 crores was spent and
2,22 537 houses have already been com-
pleted, while 1,49,907 houses are at
various stages of construction wunder
the various housing schemes formulat-
ed by this Ministry.

This Ministry has been doing all
that is possible within its power to
sce that the various schemes formula-
ed by the Planning Commission are
implemented. The difficulty is  that
the implementation lies with the States,
The States are not very enthusiastic
about the implementation of these
schemcs. They may have some diffi-
culties inherent in the implementation
of these schemes. 1 would appcal to
the hon. Members who raised this
critic’'sm yesterday to  take up this
question  with the concerned State
Governments. They can influence the
State Governments and see that the
allocations made to them under the
vorious schemes are fully implement-
ed and carried through.

I may refer to the criticism made
about the rural housing programme in
the Second Plan. For the housing
project schemes a sum of Rs. § crores
was allocated after the reappraisal of
the Plan.  Against that, a total assis-
tance of Rs. 377°4 lakhg was availed
of by the State Governments. This
represents g performance of 755 per
cent which  is not  unsatisfactory
having rcegard to the fact that the
scheme was inaugurated only in 1857.
The ma.n object of the village housing
scheme is not to build houses as such
to rclieve the shortage of houses. The
whole idea behind this, is to create
in the people living in the wvillages a
sense of co-operative existence, We
have in our country a population of
440 million people. Is it possible for
any Government to see that every
citizen is properly housed? The
total outlay on the Third Plan is
about Rs. 11,000 crores. Supposing
for argument's sake the whole of it is
spent on building houses, rura]l and
urban, we cannot relieve the shortage
of houses. In a planned economy
there is always the question of priori-
ties. Having taken into consideration
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the resources available, the Planning
Commission has made some allocations
for house building programmes and
various othe:r schemes. We have to
take these :'locations in the context
of the large; planning which we are
having today. We inherited a stag-
nant economy and we are now going
ahead and developing our economy,
As such people want greater ameni-
ties, better housing and better sani-
ary conditions and so on...Am I
audible?

An Hon. Member: Yes,

Dr. M. S. Aney (Nagpur): Audible
but not wvisible.

Shri Jaganatha Rao: W have to go
ahead with the resources that are
available to us. In this connection, 1
may refer to a few sentences in the
Third Plan.

“Becuase of the magnitude of
the problem and its inherent dilli-
culties the task of improving
housing conditions in the villeges
has to be viewed, not as an isclated
objective, but as a part of the larger
scheme of rural development.
Consequently, rural housing is
intrinsically a part of community
development and village planning.
The specific programme for rural
housing as such is intended to sup-
plement the resources of the
community development movement
at the level of the block and the
village by way of assistance in the
form of technical advice, demons-
tration, provision of improved
designs and lay-outs, better use
of local materials and, to a limited
extent, provision of finance. Its
essential object is to help create
healthy environmental conditions
for all scetions of the village popu-
lation and for balanced develop-
ment of rural life as a whole.”

That being the main object of the vil-
lage housing scheme, it is more or less
a project scheme, Under the Third
Plan the idea is to construct houses in
5,000 villages in various parts of the
country. In our country we have
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558000 ang odd villages  and
we have to to take some vil=
lages as pilot projects. The object
is to take up thig scheme in three or
four cont.guous villages. We can thus
get the co-operation of the villagers,
so that thcre will be better roads,
better planning of houses and better
sanitary conditions and drinking water
and all other facilities and amenities
which are required for a  healthy
living. When all that js there, it is
open for the other villages to copy the
improvements that have been effected
in these vil'ages. That iy lhe main
object behind this scheme. There-
fore, 1t will not be correct to argue
that this scheme has not been very
successful, nor to say that the Minis-
try has not been able to sec  that
houses are built in all the villages in
the country. I do realise that our
villages form the backbone of the
country. We have to mprove the
conditions. The community develop-
meny programme Is  there, This
scheme is only to assist the develon-
mental work which 15 done under
the community development pro-
grammc,

Shri Prabhat Kar (Hooghly): 1=
there any programme for housing
under the NES? I do not think there
IS any programme.

Shri Jaganatha Rao: That pro-
gramme is not for the construction of
houses but for better roads, com-
munity meeling places and ali that
The very object of this scheme is to
supplement the programme ‘~hich is
envisaged by the community develop-
ment programme.

Shri Dinen Bhattacharya (Seram-
pore): Is it under your department?

Shri Jaganatha Rao: It is under a
separate Ministry. Under this vil-
lage housing project scheme, a loan
of Rs. 2,000 is payable to every vil-
lager who wants to take advantage of
this scheme, 38,2)‘3 per cent of the
cost of the house, subject to a maxi-
mum of Rs. 2,000, is given as loan
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and the balance hag to be coniributed
by the beneficiary either in the shape
of material or labour by himself ur
his family members. So, it ‘s more
or less a scheme of sellf-aid. Ewvery
person has to help himself. It is not
possible for every person in the coun-
try to expect the Government to come
to "= cowene ang construet houses for

him

Shri Dinen Bhattacharya: What is
the security to get a loan of Rs. 2,0007

Shri Jaganatha Rao: That is a mat-
ter of detail. The hon. Member can
as well pget the information from
the State Governments,

Shri Dinen Bhattacharya: The State
Government say that they are merely
post-offices and that if there ig an:-
thing to be done, the Central Gov-
cernment will do.

Mr. Speaker: Order order.

Shri Jaganatha Rao: 1 am not yield-
ing. The hon. Member may put ques-
tions, if he wants to, after I conclude.

While on this subject, I would refer
to the criticism made by Shri D. N.
Tiwary who asked, why not subsidise
the village housing scheme. A subsidy
is not possible for this village housing
project scheme. For industrial labour,
there is a subsidised housing scheme,
whereas it is not possible to have
any subsidy in respect of the village
housing project scheme.

Then, it has been suggested by my
hon, friend Shri Naval Prabhakar
that this loan of Rs. 2,000 is not suffi-
cient because of the rise in the cost
of building materials, and that the
amount may be raised to Rs. 3,000.
If you take into account the monthly
income of a villager, you will find
that it is about Rs, 150 or less. About
72 per cent of the rural population
has an income of less than Rs. 150 per
mensem. Therefore, it is not possible
for any person with that low incoms
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to borrow a sum of Rs. 3,000; he can-
not discharge the loan with any con-
venience, So, as I submitted, this is
only a pilot project and attempls are
being made to go ahead with the
scheme.

Then I come to the low incom-
group housing scheme, This is one of
the schemes under this Ministry
which can be said to be very suc-
cessful. Under this scheme, the maxi-
mum amount that a person can take
is Rs. 8,000, That means, he can get
as loan 80 per cent of the cost, and
he has to finance the rest by himself.
It has been sugges‘ed by my hon. friend
Shri Naval Prabhakar that this sum
of Rs. 8,000 may be raised to Rs.
10,000. His argument is that the cost
of building materials has risen high
and the price of land also has gone
high and therefore notiiing will be
left to the person who wants to con-
struct a house with this paltry sum
of Rs. 8,000. But may I inform my
hon, friend and the House that the
whole philosopohy behind this scheme
is to inculcate in the people the sense
of savings. The object is to mop up
savings and to create in the pecople
the incentive to save. Therefore, it
would not be posible for the Ministry
to increase the sum from Rs. 8,000 to
Rs, 10,000 in the shape of loan. There
is another reason. The amount al-
located under this scheme for the
Third Plan isonly Rs. 35.2 crores. The
target fixed in the plan under this
scheme is 75,000 houses, If we in-
crease  the loan from Rs. 8000 to
Rs. 10000, the number of houses would
come down. Thirdly, the liability to
discharge the loan also would be
greater. A person having a income
of Rs. 500 or less would naturally feel
it difficult to discharge g loan of
Rs, 10,000 in monthly instalments. So,
it would not be to his advantage.
There are people who are ready to
take Rs. 8000 as loan and have the
houses constructed. The whole ob-
ject is to see that houses are con-
structed, which are not wvery costly,
but which are sufficient to house the:
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low income group people and their
families.

My {iriend, Naval Prabhakar, also
gaid that the cily of Delhi is fast
spreading and therefore the village
round about Delhi should also be
treated as urban areas. My friend,
while advancing this argument, lost
sight of the fact that if these areas
have to be deemed as urban areas,
the benefit of community develop-
ment would not go to these areas. I
do not know whether he is prepared
to forego the benefit of community
development, with the object of
getting larger loans for construction
of houses. Under this scheme, till
the end of March 1962, Rs 48,12
crores have becn disburseg to State
Governments. The number of houses
sanctioned is 97,560, The number of
houses completed up to 31st March,
1962 is 67,832.

As T said at the outset, this scheme
has been very popular and the State
Governments have  been requested
for larger allocations. So, we have
been trying to see that we get from
the LIC addiiional funds under this
scheme, so that the States can have
the benefit.

We have also another scheme in
view, which is an improvemen{ on
this, because the weaker sections of
the low income-group, who do not get
Rs. 500, but only Rs, 150 or Rs. 200,
are not able to take advantage of the
benefits of this scheme, So, we are
trying to see that one-third of the al-
location is spent for construction of
houses by State Governments, local
bodies or co-operative societies for
those whose income is less than
Rs. 150 per mensem, subsidising the
rent to these people. We have taken
up this scheme and I hope this will
come through

My friend, Shri Bhattacharya, has
referred to subsidised industrial hous-
ing scheme, He says that the houses
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are constructed, but the rents fixed
for the houses are high and it is not
possible for the workers to pay the
rents which are fixed by Government,
In a way, his criticism is correct, be-
cause the cost of construction of
houses has risen on account of scarcity
of building materials. There is an
extra duty on cement which was
imposced last year and this year in
the budget excise duty has been im-
posed on certain kinds of stecl, the
result being that the cost naturally
rises. But I have to point out that
the Central Government has been
sub:idising these schemes to the ex-
tent of 50 per cent. We have also
recently announced our willingness to
share half the increase in rent, which
has bren brought about by the in-
crease in building cost by 10 per cent.
Thercfore, it has to be seen thai the
enlire finance under this scheme is
provided by the Central Government
and the Slate Governments have been
advised by us to subsidise the rents
still further from their own resourees
for a' least a :hort initial period. In
the matter of construction of houses
the tendency should be to see that
the construction costs do not rise and
they take to cheaper methods of con-
struction,

Shri Bhattacharya also complained
that big indusirialists in Calcutta are
not building enough houses for their
workers. This question has been
exercising our minds for some time
past and we are considering whether
some amount of compulsion on the
employers to build houses for their
workers shoulgd not be made, This
will have to be taken up with the
Planning Commission and the other
allied Ministries.

Shri Dinen Bhattacharya: Sir, may
I put a question?

Shri Jaganatha Rao: I am not yield-
ing.
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Mr. Speaker: When he is not yield-
Ing, he may put the question at the
end. Still the hon, Minister has to

reply.

‘Shri Jaganatha Rao: About the
slum clearance scheme my hon.
friends Shri Naval Prabhakar and
Shri Shiv Charan Gupta—both are
Members from Delhi, but I am sorry
nonc of them is present here now—
expressed their dissatisfication at the
slow progress of slum clearance ope-
ration in Delh; and desired that the
Minister should take personal inte-
rest in the matter. It is a matter
which concerns the Municipal Corpo-
ration of Delhi, They have, of course,
taken it up rather late, but they have
tuken it up in earnest and we hope
much progress would be made in this
regard.

Shri Shiv Charan Gupta alio re-
ferred to the need for undertaking
sium improvement  schemes with a
view to minimising the displacement
of slum dwellers from their siles of
habitation and work. We have de-
cided that slum improvement in fu-
ture will be subsidised on the same
pattern as slum clearance. Hitherto,
slum improvement wag supposed to
be Jone with the help of loan finance
only which the local bodies were
finding it extremely difficult,

Here again, the actual implementa-
tion of slum clearance is a matter
within the jurisdiction of the State
Government; and local bodies. My
hon. friend Shri D, C. Sharma stated
yesterday that in Punjab, his own
State, there is a Minister for Slum
Clearance, If other States could
follow the example of Punjab and if
Minister for Slum Clearance could he
appointed. ...

An Hon. Member: Without funds?

Shri Jaganatha Rao: I share the
optimism of my hon friend Shri
Sharma, that in that case the slum
clearance programme may go ahead
with speed.
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Mr Speaker: There is no separate
minister for slum clearance Punjab.

Shri Jaganatha Rao: I do not know;
I am only drawing on the inspiration
of my hon. friend Shri Sharma.

The Minister of Works, Housing
ang Supply (Shri Mehr Chand
Khanna): There is a Minister for
Housing.

Shri Jaganatha Rao: .I think our
friend Shri  Ram Krishan is the
Minister—perhaps he spoke in g
lighter wvein,

About the Jhuggi Jhopri Removal
Scheme, both my hon. friend from
Delhi have spoken. While they ap-
preciated  the scheme, I could find
from their specches that they have
some sympathy for the squatters, It
has to be borne in mind that these
squatters have no right to squat on
the land i.e. public premises and
Government Jand, They are not oa
a par with the slum dwellers. Slum-
dwellers have a right to live on the
land bu!, because of the development
of the area, they are  required to
move from their places and they are
taken tp another place. So, they
arc entitled to alternative accommo-
dation. Bul the squatters are tres-
passers.  Enough time iy given to
them, notice is served on them, en-
quiric; are conducted under the Pub-
lic Premises (Eviction or Unauthoris-
ed Occupants) Act and then when it
is found that they are not entitled to
it, then an order of eviction is made
and they are moved to developed
plots, Fully developed plots with all
convenicneces are given to them in ad-
dition they may get a loan of Rs. 1,000
which has yet to be decided. So, it is
up to them to go there and construct
their houses. Though 1 appreciate
the sympathy expressed by some hon.
Members for the squatters, they have
no right for alternative accommo
dation.

The other day there was g question
relating to some squatters who were
removed from the site opposite to
Azad Bhavan. They were given al-
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ternative accommodation but they
were not prepared to go there. My
hon. friend, Shri S, C. Gupta said that
the Minister should be watchful and
see that the slum clearance scheme
goes ahead. I can inform the House
that my senior collcague is very keen
on this. Recently, a few days ago,
there was a conference with  the
Chief Commissioner, Delhi, the Com-
missioner, officials of the New Delhi
Municipal Corporation and others in
this matter, Now he is going to have
a meeting every month to review the
progress that has been made and to
resolve the difficulties that may uarise
from time to time,  So, every at-
temp! is being made on the part of
this Ministry to see that the schemes
which are sponsored by this Minis-
try go ahead with speed,

In conection with all these schemes
I may say that it has been the desire
of this Ministry to follow up the
schemes in the wvarious States. My
senior colleague has decided that we
will be deputing officers of the Minis-
try—Ministers of this Ministry will
also wvisit the various parls of the
country—to see that the schemes are
faithfully and speedily implemented
by all the States

Coming to houses for scheduled
castes, scheduled tribes, sweepers
and scavengers, we are opposed to
sctting up separale housing colonies
and we have consistently resisted this
attempt. Under the slum clearance
scheme, however, the States have
been advised that they should take
up the clearance of such areas in
which the harijans and sweepers pre-
dominate. The slum clearance scheme
envisages a grant of 373 per cent
subsidy and 374 per cent loan by the
Centre, Where houses for sweepers
have to be built, however, such
houses can get the benefit of another
12§ per cent subsidy from the scheme
administered by the Ministry of Home
Affairs, Then I may say that under
the low income group housing scheme
we have allowed the State Govern-
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ments to set aside 74 per ceny of
their allocations for housing low-paid
cmployees of local bodies, including
sweepers and scavengers. They are
also eligible for subsidies under the
Home  Ministry scheme mentioned
above, That is all what I have to say
about the housing schemes.

Reference was made yesterday to
the purchasing missions in London
and Washington and two cut motions
were moved in regard to this subject
by one hon. Member, We have a
veniral purchase organisation under
this Ministry for the purchase of
stores, plant and machinery required
by the Central Government, the
State  Governmenis, public under-
takings and other quasi-public bedies.
This Organisation operates from New
Delhi  through the Department called
the Directorate-General of Supplies
and Disposals, which deals with all

purchases from indigenous  sources
and through the agents of foreign
manufacourers  in India  or India-

based establishments of foreign manu-
facturers for imported stores. Then
we have in London the India Store
Department, which is meant for all
purchases in the United Kingdom and
the Continent for stores not available
from indigenous sources. In Washing-
ton we have the India Supply Mis-
sion which deals with purchases from
North and South America, Food-
grains and capital equipment financ-
ed from US Government Aid Apgency
or other credits are also purchased
by this Mission.

Yesterday a reference was made
that the expenditure on foreign ex-
change component should be reduced.
This question has been engaging the
attention of this Ministry for a long
period. In 1958-59 the Special Re-
organisation Unit of the Ministry of
Finance made certain recommenda-
tions for reduction in staff. These
recommendations were implemenied.
In March 1961, again the Foreign
Secretary made some recommenda-
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tions for economy in this regard. But
he did not examine the possibility of
reducing workload itself by shifting
the centre of gravity of Government
purchases from the Overseas Missions
to the Directorate General of Sup-
plics and Tdsposals at New Delhi.

It has been the declared policy of
the Government to affect purchases
us fur as possible on the basis of
lenders issucd from India, the whole
objecy being that if tenders are cal-
led for in India it would be possible
for Indian firms to participate and
seek foreign collaboration for  the
supply of imported materials, Also, in
due course of time some of them may
succeed in prevailing upon their for-
eign manufacturers Lo sel up maau-
facturing units in this  country as
joing veniures. The latter was con-
sidered desirable and necessary, that
is, the possibility of reducing the
workload itself by shifting the ceatre
of gravity of Government purchases
from the Overseas Missions {0 India
should be examined. The Govern-
ment of India, therefore, deputed the
Secretary of the Ministry of Works,
Housing and Supply, Shri T. Siva-
sankar, to examine the pace at which
and the extent to which the purchases
now handled by them could be trans-
ferred to the Directorate General of
Supplies and Disposals at New Delhi.

In this context T may say that Shri
Sivasankar has been the Secretary of
this Minisiry for a number of years
and as such he did a wonderful job.
He is going as Lieut-Governor of Goa
very shortly and I wish him well and
godspeed.

Shrij Sivasankar having examined
these various Missions submitted his
report in February 1962. His recom-
mendations were valuable and the

Government have practically
accepted  most of the recom-
mendations and some others

are under considcration, As a resull
of the recommendations which have
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heen accepted by the Government,
following economies are expected.

First of all, I shall refer to the
India Store Department, London, He
suggested a reduction in staff of 25
Gazelleg officers and 13 non-Gazetted
officers. This reduction will mean a
saving of £50,000 per annum, In the
matter of shipping and forwarding
agents he has recomended that the
India Store Department should ap-
point a firm of shipping and forward-
ing agents who will be respensible to
ship the cargo purchaseq by the India
Store Department and also other work
connected with the shipment of
stores. Very shortly it is expected
that the shipping angd forwarding
agents would  be appointed  which
would mean that the Shipping Di-
rec'orate of the India Store Depart-
ment would be considerably reduced

resulting in an annual saving of
£50,000.
Another major recommendation

cuggested by him and acepted by the
Governmen{ is with regard to the
transfer of some categories of stores
hitherto han-dled by the India Store
Depar'meni, London, to the Direclo-
rate General of Supplies and Disposals,
New Delhi, such as, currency paper,
security  paper, nickel, plant and
machinery  for the more important
projects included in the Plar, exclud-
ing projects which are being imple-
men'ed in collaboration with the UK
Governmen{ or Technical Consultants
for the private seclor in the TUnited
Kingdom and lighthouse equipment.
Therefore, the India Store Depart-
ment will deal only with the post-
contract work which would include
the progressing of supplies, payment,
inspection, shipment and so on.

Regarding the India Supply Mis-
sion, Washington, the bulk of the pur-
chases made by the Mission rclates
to foodgrains under PL 480 Under
the Third Five Year Plan we expect
assistance to the extent of nearly
1 billion from the United States of
which about 50 per cent is likely to be
spent on  purchase of machi-
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nery and  capital equipment.
The  Secretary in his report
has recommended that the

procurement of foodgrains, Defence
stores and spare parts should continue
to be handled by the Mission and
tenders for the supply of complicated
plant and machinery required for
projects included in the Plan should
be invited from New Delhi. The
Director General of Supplies and Dis-
posals, New Delhi, would finalise the
contracts here and these contracts
would be executed by the India Sup-
ply Mission in Washington.

More important than this is the
saving of foreign exchange which 1
have stated already. It has been the
policy of the Government of India to
make these purchases in our own
country from indigenous sources to
the maximum extent possible, even if
this means an increase in price. Pur-
chases from other countries are re-
sorted to only when they are not
available in our country. The Direc-
torate General of Supplies and Dis-
posals is al'so helping in the growth
of indigenous industry in our country.
The various steps taken by this
Directorate clearly show that a fillip
is given to indigenous industry. The
Inspection Wing of this Directorate
has given technical assistance to the
industry. Assistance is also given to
the industry in the procurement of
raw materials. Liaison is also kept
with the Development Wing of the
Ministry of Commerce and Industry.
Various steps are taken which wculd
enable the Indian entrepreneur to go
ahead with his industry so that he
could manufacture goods which would
be required for the planned needs of
our country. As a result of the vari-
ous steps taken by this Directorate,
I am glad to inform the House, a
number of thesc items are indigen-
ously produced which were not at all
available in our country some time
ago. A long list is given and I do not
want to read it out. But I may say
that the supply of the requirements of
Indian Railways from Indian resourc-
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es has considerably increased. They
are boiler tubes ete, train lighting
equipment including dynamos, switch-
gear, etc., carriage fans, buffers and
couplers, boilers mountings, steel and
India rubber springs and so on. So,
as far as possible, attempts are being
made to see that our requirements for
the various Departments of the Gov-
ernment are made available in this
country. I can also give some figures
to show the ratio of indigenous pur-
chases to foreign purchases.
In 1960-61 the total pur-
chases made by this Directorate
amounted to Rs. 222 crores. The
final figures for 1961-62 are not avail=-
able, but it 1= expected ‘o be Rs. 220
crores,

13 hrs,

In 1955-56 our import purchasez
were 37 per cent. In 1960-61 the pur-
chases from abroad were reduced to
19 per cent. And in 1961-62 it is ex-
pected that it would be round about
19 or 20 per cent.

Another outstanding feature of
this scheme of purchases done by this
Directorate is the rapid increase in
the purchase of stores from small-
scale and cottage industries. In
1957-58 only Rs. 26 crores worth of
stores were ordered from small-scale
industries. This figure rose to Rs. 4.568
crores in 1958-59, to Rs. 6-47 in 19G0-
61 and in 1961-62 the fisure is ex-
pected to be round about Rs. 10
crores, which includes also the pur-
chase of khadi,

Apart from plant and machinery
the other imported goods are mainly
fertilizers, petroleum products, non-
ferrous metals, machinery (other than
electric), electric machinery, trans-
port and some miscellaneous industr-
ies which are not available in our
country. So this Ministry and this
Directorate have been alive to the
fact that the indigenous industries
have to be encouraged and fhat pur-
chases from abroad have to be reduc-
ed to the barest minimum.
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Yesterday my hon. friend Shri D. C.
Sharma referred to the Inspectors who
are sent to inspect the stores that
are to be purchased by this Direc-
torate. He cautioned that these Ins-
pectors should be taken care of and
that there should be somebody to
supervise their inspection.

Shri Warior (Trichur): Their life is
in danger at times!

Shri Bhagwat Jha Azad (Bhagal-
pur): He suggested super-inspectors.

Shri Jaganatha Rao: Or supervisors,
whatever their designation may be.
He said that the inspectors should not
be left alone; that is how I under=-
stood him. The procedure adopted
by this Directorate in the matter of
inspection is this. The work of the
Junior Inspecting Officers is supervis-
ed by the Deputy Directors of Ins-
pection and or Directors of Inspection.
The strength of the Inspecltion Wing
at the Deputy Director’s level is be-
ing augmented to ensure that there
is proper supervision on the work
done by the Junior Inspecting Officers.

Under the general conditions of
contracts the consignees have the
right of rejection of stores on receipt
by them. The existence of this clause
in the general conditions of contracts
serves as an effective deterrent. If
the goods are not according to the
specifications, certainly the consignee
can rcject them. Therefore it is a
sufficient  safeguard against any
irregular or faulty inspection that
might have been made. And I may
also say that the number of com-
plaints from the consignees in respect
of goods inspected by the Inspection
Wing of this Directorate are few and
far between. That is an indication
that the inspection carried out by the
Inspectors or the Deputy Directors cf
Inspection is good and that nothing
really can be said against their ins-
pection.

Secondly, my hon. friend also sug-
gested that the shipment of stores
purchased either from London or
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from Washington should be transport-
ed by Indian vessels. That is a good
suggestion. But I may tell him that
the Indian shipping lines operating
between Europe and India are mem-
bers of the Indo-UK. Conference.
Under the agreement with the Con-
ference, the total revenue earned by
the members of the Conference Lines
is shared according to the number of
ships participating and the cargo
carried by each member-line. The
Indian shipping lines are getting their
due share. Perhaps my hon. friend
did not know this. I am happy to
give this information to the House.
The Indian shipping lines have ex-
pressed their satisfaction about the
arrangements made by the India
Store Department, London for ship-
ment of stores. As regards shipment
of stores from the India Supply Mis-
sion, Washington, there is only one
Indian shipping company, running a
monthly service between the United
States and India. The shipping space
available with this Tiner is booked to
the maximum extent pnssiktle by the
India Supply Mission. Therefore, it
has been the policy of the Gowvern-
ment to utilise Indian shipping to the
maximum extent possible. Both the
Director, India Store Department,
London and the Director, India Sup-
ply Mission, Wishington have been
following this policy of the Govern-
ment faithfully.

A refcrence was also made about
disposals, as to how the disposals are
made. The stores are dispused of by
tender and also by auction. In res-
pect of stores which command all-
India market, generally tenders are
invited. And these tender notices are
advertised in all the newspapers,
English newspapers and language
newspapers. Only scrap and unservice-
able items, small lots of vehicles and
other miscellaneous stores are sold
in public auction. Even regarding
auction, the auction is conducted by
professional auctioners of this Direc-
torate and supervised by an officer
of the Directorate General of Supplies
and Disposals. Where the sale is
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above a particular limit, Rs. 5 lakhs I
think, an officer of the Ministry of
Finance along with a senior officer of
the Directorate supervises it. So
even in the matter of dispcsals there
is no lack of supervision and every
attempt is made to see that every-
thing goes on well.

Shri  Manabendra Shah Tehri
Garhwal): Is there no room for im-
provement?

Shri Jaganatha Rao: Well, there is
nothing wrong with it. Sp the quos-
tion of improvement does not arise.
But there is always scope for improve-
ment in efficiency, and that aspect is
never lost sight of.

Shri Bhagwat Jha Azad: Is it abso-
lutely perfect that no improvement is
necessary?

Shri Warior: The main thing is the
delay in disposal, keeping thing for
so long that they start rusting and
rotting. And then Government gets
only a small amount for them. That
is the main problem.

Shri Jaganatha Rao: There have
been no complaints. If a complaint
is made regarding any particular dis-
posal, certainly it will be looked into.
One a general complaint by my hon.
friend Shri Warior 1 cannot make a
statement.

Shri Warior: The Department
should make sure about this.

Mr. Speaker: The delay is caused
by Shri Warior himself now!

Shri Jaganatha Rao: I have taken
much longer time. There are just
two or three points and if you permit,
Sir, T will briefly rush through them.

Reference has been made to the ris-
ing cost of building materials, and
the construction of houses becoming
rather difficult. In this Ministry we
have got an organisation called the
National Building Organisation whose
main duty is to sponsor research fin
this matter and see how best to mini-
mise the cost of construction. This
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organisation, after deep study, has
given various recommendations which
arc published in English and also in
Hindi. We have sent these recommen-
tions to the various State Governments
azking them to publish them in the
local languages so that the results of
research reach the common man, so
that he can utilise the benefits of
research in the matter of construction
of houses. In the matter of construc-
tion of Government buildings, these
recommendations are equally follow-
ed by the CP.W.D. The cost of con-
struction is coming down consider-
ably.

In this connection, 1 may state, we
have got o Housing factory in Delhi.
The Housing factory has been doing
a good job. I do not know if
any hon. Member has seen the new
building put up by this factory for
the Delhi Administration in the Indrae=
prastha Estate—a three storeyed
building, prestressed concrete, pre-
fabricated building, the foundation
stone of which was laid on 19th
December, 1961, The building came
up in less than three months. It has
not only minimised the cost, it also
saved time. This factory is doing a
wonderful job. I have no time and so,
I cannot go into the details.

Reference has been made by my
hon. iriend Shri Mchan Swarup, fo
the Ashoka Hotel He made a refer-
ence that the hotel is over-staffed. He
also made a reference to certain other
countries about the strength which a
hotel should have. The ratio of staff
to gross bed capacity in the case of
the Ashoka Hotel is about 3:1 as
against 1:1 in the U.K. and Europe and
as against about 3:1 in the TU.S.A.
But, there are special circumstances
which necessitate the continuance of
this large staff. I think we have about
1400 on the rolls. Firstly, these
people are not well educated and not
well skilled. Secondly, all the main-
tenance and repair work in the Hotel
is to be carried out by the staff, and
we have to keep some extra staff.
Thirdly, apart from the actual guests
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who stay in the hotel, this hotel is
asked to cater to various dinners,
luncheons and tea parties which people
from outside want to give there. That
means that we must have a larger
staff. The Hotel Standards and Rates
Structure Committec has mentioned in
its report that the average incidence
of expenditure incurred in the hotel,
especially on employment of staff in
the U.S.A. is about 37 per cent. of
the total expenditure. In the case
of the Ashoka Hotel, the ratio was
183 in 1959-60. Thercfore, the best
basis for comparison would be the
percentage of money spent on the
salury and wages to the total earnings
and so on.

About efficiency to which my hon.
friend Shri Mohan Swarup referred,
1 may tell him that Ashoka Hotel is
one of the best hotels in the world. I
have seen some of the best hotels in
Europe, London and New York and T
can say with justifiable pride that
Ashoka Hotel stands favourably in
comparison with any of those hotels. He
made reference to Mr. Verghese. This
is a small point. He made a rather
uncharitable reference to him. I may
tell him that Mr. Verghese was never
a butler. But, he did service in the
Indian High Commission as Catering
officer. After remaining in the cater-
ing line for five years....

Shri Mohan Swarup: Has he got
experience for the job that he is hold-
ing?

Shri Jaganatha Rao: Please bear
with me. After remaining in the
catering line for five years, he had
one year's specialised course of train=-
ing during the course of which train-
ing, he gained practical experience
not only as a butler but also as a cook
both in England and France. It is this
kind of practical experience that we
need in our senior executives. He
was brought into the Ashoka Hotel
as Assistant Manager and he has only
recently been promoted as full fledged
manager. I am glad to inform the
House that the Ashoka Hotel will
make a profit of about Rs. 31 or 32
lakhs this year. The accounts have
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not yet been audited. The perfor-
mance of the Ashoka Hotel is wvery
good and fine,

Shri Mohan Swarup: 1 want to
know what steps are being taken to
train the personnel in the hotel?

Shri Jaganatha Rao: They are being
trained. Training is also being given
to them.

Shri Warior: That means
emoluments for them.

better

Shri Jaganatha Rao: I must alse
tell my Communist friends that the
relations between the staff and the
management are very cordial

Shri Mehr Chand Khanna: In spite
of them. They are my constituents
now.

Shri Warior: Even then you do not
give credit to us.

Shri Jaganatha Rao: Thank you for
the indulgence shown to me.

sI ®To o AA (HAAX) : AMH-
#raq sreqer wgET, § UF O §¥ ¥ 9wr
g wei 97 f& 1§ wefaal # gee
Tzt g% 411 wA wgw fF F fmi,
aaE A "E femr o A
§ qAatH & ATt ¥ woe a9 9oE: qre
T@AT ATEAT g |

1 #ferar qr ofv=g gt faar
2, 9% 133 705 9% fomy & fF &q
98¥s ¥ 9gH AN g0 AGT &7 A7 FHA
T ETFOT AT FUS TG K &Y
Hiiwmamy A Aqfaea g fs
T oamAaET F a0 ¥ A
%, ®9 ¥ W gqa A A@AE F, 5
 qifeee Ag U, faeer @y ¥
qTRETEA 3T G @7 91 WX A%
aq & fag &g ' gt wo o,
dapma g, @ @ i dm r d
gz N fF faaeil ®1 ammr mar @ Wi
fFa aFG A T & | ¥ WI9% 1T
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[57r #To 7o 1)

werE "R, A /AT S F oame
ag £ez TAAT A g i wrer ot s
I FOF AT TATTFT THA IA61 T
firet 3 1 W A9 ¥ arE ars O
T4t faeft & 1 @ T AT F Framw §
T 23 7g 1@ & W IAE 99 A
faslt &1 ¥40 IAA FAFT @ FaeT 2,
E TAF FOT |

T A & Ay 7 faa § o=
EH A A F AEAA H T AE A
faaTarq 99T | UF T AT G A AR
IRT fAFIE AT AT G A gAL 7
AT 4 F fF ITR AT WA 9
T §9 FAAFT H T OF ATA AF T3-
T F 9F TE | IR TATAT §F AR
TATAAT E4 * TeEE 42 fAvia g
fF 31 gamar g R gAY Sem
% ag7 7 07 weAe wgH f5 s
T T AR TAAT AT AT, 3T FAAT
a7 geqrfaat 1 47 faar | z9% Fwear
afex 37 T | fRR W 3ZT TN MWRAE
¥ 3% a7 fax 7 fFg gt
fas ¥ mfg=mz o T TOF §
Tz, 9zrd, a1 frar, wAR e
¥ sgr o3 fF 9607 £, 7 AT A% ITH
agt fadr & 1 349 OF F17 AT F faaw
Q| 1A Frar TEA 4 3w g
QY qrqr A A 7 fadr o9k wE ar
oy § faas 575 ad fa=r &, fan
& Aqré fadr 2 = fadr 1 faerd
fail & | 3T A@ F w01 FT fAer
RO AAT &1 F 79 4G q% & g0
qF SO gg Y 91 5 For weer
FNT auw wET 7 fF g+ 3T
I0T & f7F | god Ffarf oz d=n
ok fe g T agy ¥ womdt
ATZdl ®1 a7 fEar A 9v | gwfaR
AT WeeTfeq FAA ] FY A gk
WA g 9T Aq AT ][ A A
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uré A1 g 9 g5 fafga @ da
A FFANM T EIAF A 9,
R 37 feaeres qw@ma &1 f& @fax
AZT T F, ITF ATH 9 FTAG F AT
w2 T fA7 otT 37 A7z & ¥7 At A
IR IAAT ¥ et A fFE qm R
AEEA T@TAAT | F AT HIT A
T W fFw oag § N
qE=d A0 141, $AF 9F U el
gz 2 o amg T A
fedt fafazzz q 41 37 asg g 3q
9T ARG AW 9 ATT q 54 AT H
2 F4 F AT | AfFR "@rw A G
A FAT & fF 7390 0% 9% q7 A0
fzar & fF oz = A1 ®rF qAHET §
AW | TAFA AW FAF A4
I &, qgT AT HA qUEl 740 gAY
A 79§ 9fF I 2 gAaq O T
Aifr F=AT 2 F =4 £ R & A AT
T M ¥, FWTL F4T wW oA, gAfAd
ZAFT L AT K A IFAT Mf27
T a3 FIA AAA | GIE G2 IFAAN
£ INF frrn &1 0% F Al 7 Faq
F w7 femad 2 3w T
aEr gE o I A Fg FAA
ZIT A | qE AT agT TG |
4 faaza F=a7 fF fFdt s%Ha7 &1 5m
WS At geafy Fm 2, A D oA
FET W7 Iq AgEAr T ofad g+
fadt 7 fret A & fere | g Faw
AT AT G FAT TFZ 3 T A TG L,
uz oF Ifmard 3qa F1 Aq & f5
ST AT £, o AT A A8,
T IAHETS F 19 Tgi T W &, AN
farsr a1g § wawa faar qr, 9%
fadr g STEETEA Y G FEAT FAT AT
o 7@ & ? gafaw A1 & gfeeat &
I wifas gfee & Sy gt f
w1 it gfe & g9 awedw w1 "

T sou wfed o
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@0 ara o d7 W g ag e
S gEITdT W AT qW FY § AR
FHAT & qIX 7 W qAT A 9T @
2 | Tweam g & Ffezwr o
A AT F gfeewtor § v & Az
WEI W RATAT G ET T
oA wifas frafa & s ot qfe
I F@E g TR §, TAE WA
T FHAT & FAA TEF T oA
At WY AT O E 1 WEIT #
e v, A e & fov @@t ¥
fafreer & us difer gand | go#
arafrga @t & sfafafaai w1 gamn
mar 3w q fafaezz a@wa Rt
A9z 9 1 3w Hifew & eifem AR
qrE 719z § | 39 a7 faeew g fw
AT AT &aq § FUT §AT 99 F1
FM AT 34T TART e A= A o
>fFa g7 7d § 7A@ 7 a1 a1 o
A ¢ 1 3w faudE gei 9x W fow
2 9z gz & f& a1 og= agt o @@
gT  IAW qE FIHT FF K1 AAAT A
fe A T At 577 wf7 =T vEwm
Ffea@ @ geyifagi A ad § 1 ¥
TEFT 79 4z A /g fw q 79
AAgMgagEI A AT 2 7 ;@
¥ qRITAT AN IA AIE FT FAS 2T &
fard davz g, 92 7v9F A &1 FFAT |
ag X 76 fad 9= wedeE gy g,
ey A 77 g, 7z # 1 gafad 9 fadz
=1 fF 39 favg 51 94 W@ aga
o= Aw A RE )

w2 aF A F IF &, IFH
it feafa agy & 1 @@ wfw @R A
¥ T IAY Y HIHF FAT I AR §
IFT ATFEIT AR AT @I
oEa" 37 ¢ 5 agr w faafy w1 =
gRAA & FTOT AT AT A AT §
T FTT T IS E | A
o 7F 781 & faars gt @& gfa

JYAISTHA 11, 1884 (SAKA)

for Grants 8334

X § W A o A E ) e
Y ara @ s I ®1 Fwg genieat
AA AR | TP A AL AW OF
ST 93aT € i 9 ag = & afz s
FHI 9% q1 9g F9 2 ! qg T€T q@r
TmaE § 1 qfs gue T & o,
IHF AN FT GF Tgf F fFaEi w1 9
fas, g8 #rew ¥ ff g7 HymAT 3G,
A mmmar g fx ag w1f arfaa a@
g & | AT §XFIT A ow9T 19
FA®! a9 FAT A0 |

gafad agi 1 At TR T F awen
ag M atg § IAwr g & | wAT
ag fa=r ag @ & 9 gewet a1 §
I F1 FHT FT AT TT G g1 <@TE |
T AT &, TV HAS § AT AT AT @Y
£ | AR A ANE WG g | AW
AT § A1 IS IR E T AR
IR HT FGT TG § | AG[ & qVH
# # fAagw #ge £ @0 & A0 @
aife g19w 41 | SEA A9 feYe W
qETEl Fed 1@ | FfEA SEw AR
AT TG FgA & FIAIE TIHL
&4 ¢ f& 37 #1 "werfzar ol 2, F94i
2, qETH a9, 39 /AT 1 T THH
2 TE, 7 F (24 T WT T AFH aAH
T | W OF g% q9 @IE | WA
2o & o ¥ @ 0 | &= FAA
& fag 91 qo7 AT Ak & 43 3¢
& 3% IBET AT AL ANET G g
€1 & g 9rean g 6 ag | aw
F1 forder g Wi g A1 farn-
[ & fF 59 4TS &1 3F FL | W
TR §HT 4TI F@ g ar
TG I FI FTHA AT WA THFT
& | zafaq I awerd § 9T foaew-
TR FE T FETE T T § A
FAE! g9 1 Tfgd | AT ww @
gl ®1 aw g & s fewsR
QU TR g A A AT E ) F A



8335 Demands

[t %70 Ao T

F) gHEATHI F1 AT 4 1 gg W gARg
1 arq ¢ f <Y 740§ AT & I,
9gd 320 Al 2 1 3997 37 99 aml
&1 2@y gu #¢ faacw & f w9 3@
qEI { Aed] ¥ Weal FGART FL
g1 aFar & i 1 areage o and, #fa
a1 gfeaw Gaer g a@r [ifzg o
T 0¥ AT 17 0T KAAT A ZAT AV
FT N7

oT & A9 & €5 § TG FEAT
rgarg | A A A 7 fm
# | & wmzan Z fx gz o 79 oA A
AT HT AT 7478 75 &, BT qFeq 4t
AT & FFTET FT JIFAT JAE TE ITF
WAAREE | 7929 a0 § ITY
& #7 g7 Ir= Fra 37 Y s797 AT @1
IFF @I E A ATA g & fF g
AT FIT AT FAT AL AT F, A AA
ATHT # AR 45 77 7, A% (5%
TEY qIF TIF §TAT 57 F | ATT HH
TFIEU FT AT, TAFT AT FATG,
7z #1% fgit 3§ 97 47) &, fs g
fweT 1 5791 F21 T, fFA T F O
AT | ATTRT AT FA oA & O,
A FY 55 g1 F AR F F 75
aFar g, Famai 7 3z fagr ) o A
&1 7T far, a3 oA adiF & fan
5,000 Ho fam=r e 3= 0,000
%o FT AT FAAHAT | AT FATE 99-
A1 AT % 7 9 5 394 930 R
T g 1 FE uF qar adwr @
AT AT | FE WEET A1 {0
¥ faar a1 W 0,000 Fo & FATT
Y, 000 Fo FT AFHTA AAATAT TIT W
uTd ¥ ST AR ) fEOd a7 3 faar
| zafad fe F g & fad aw &
ad FifE qar s g4 H oA

(AR A | 39 a@ ¥ & 7%
Y fFer o 3 @T AR I AT H
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gAFH T R 1 T W 4 @ fe sw
FISAT HT QRATEE FC HT AT &0
& | 39 9 #1 fAad o Q) AN, 79
a| w@, G w0 faer s 1 a@ g,
i aw faard faa s & o
UTEH| AHIL FT @+ araT g, foras g
M &, 8 99T § TF AFW d9-
&A1 & | q2T @ J4T & FIX 99 qH6E
AT FT fF0T 9T I37 W4T & | W
9 I qG F T I 3T H &L ar
HIYH A7 93T fF A ¥ FOT Fo
gigmgag@agaad gm g
TAT AT I75 ATGT F1 2T F Ueenfa
FI 977 AT &, I IfezFior ag & few
@ § a7 913 94, f5m a@ 8 @]
&I AT T, AF T IHH TG G |
gaIgfez § art F g § 7% fme wwd
HTA[ FTAT 9347 § AL AAT &7 1 §3-
FT FHAMCET FT A ATAT FTAT T30
& | 98 T FHAI AT I TG TG
@, O TRl 9K FHEAH Gl A 8,
qFE T § AR fFOd 9% 9o §
W 3T & 5 94 Iui av g 1 g
Ui UF Fgrad g1 1% & {98 A s\
FEigfF

"REM A FI Iz E, TE I@ Al T,
ffz aIgTd g T4, 9 HEET T@ gz 1"
W awE q Am Fa £ fF o
FT 1 A ®EIT I | FWEd |
fagza w& fF oz T gTaro9 37 & 99
Far 4 fFa &1 arafawr & 59, 0%
o9 USq G F FIC A Gig | 99
a% W1 g1 4T |4y g1 | Afaey & fad
fad v saer g s A g @
T8t | afeF F a1 Fgm fF e sfaa
IYGIT AT AT & ar IEw adEt Y
ATH TTFEE Fifod |

qEqw T HT FAT W AT welw
&\ o & awdy  frar &
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“fa @ 3 faww 0 qgeT )’

W g @ o W@
w§, W AT FT IAX AT AGN |
1% e o WM H qU AT GGT 9T F
g § a1 ag e e fee #
w§ | IH T H g TS g | AR T
W At 7 aaea g fF aaifae afe
§ woar 7 | 939 A AR & Wi fafa-
T E IgiT g {6 wrf Yoo To WM
¥ TUTRT TAFH ¢ A1 T AT & GATdT |
w@fed IFM 9gF 000 To FI AT
I, HIX 9T §,000 Fo I AT IA-
&N I A1 AT I 1L Fo AIGH
&< faar, qT 1¥,000 To gI FT fa@m
WIS 98 37 98 9¢ § W} a8 90 59
TR & & A @y sma By g 7
FATHATE FT AT 4E A9 £ fF oEw A
Il F1 AW T4 A qAF 7O F
T TG W@ & 7 TEr BT I
FaEse s i? I g
fraze & f& cw fema =
W A IHFET & AHE ¥ AT
MR & AT 9 T THT T WAAT AT
I IT F AT BRI 3G | T w7
FFAT § fF Roo, {4 WX Yo Fo
't AT s feedt i @t qfewa @
wE W qIHT TAT FT GFAT §
IHH W TG 99 A& Gar | a7 fime
Y FFC IT A9 N ¥ fad IET
g afaw w7 T grfY, Fgr ¥ SEW
FTHA G T 1 A 58 B ATH FIA |
% 1| T ey fgwm T@aT & @ Sw oW
TH T4T FT AT | A IEHr Hfad
2 I9F AT I Y A FAA FT /HE
1 & Aifod 7K 999 99 99 W
a1 fFar & fF 9 A9 s AR %
HE X & fgama & awmy R0 ar 3
TEE & fgama & w1 9w | W
§ @ ag 2 o gwar 1 Fom st ®
13X 4T 2o Fo AT fawar § a1 e

JYAISTHA 11, 1884 (SAKA)

for Grants 8338

W1 Y %o 97 &fa ¥ faame & forg
N AT ¢ 2 c AT Lo Ko WIAT &
wfes frar a8 3 aFar

ag AN SqTaT AfAT $7 FT gwar
€ ) S AT WO 3 W AT FaA AT g
ara fF | & & fex Tar i
Y FqT HIYST AW AT AT ? T
gY mar §, $MT @Y F ATg 93T H-
fadr g wf, dfew s TFEET W@
T ar gaET #@m g gem 7
ar T9 T { WA fEFgeEy oft @}
# g7 oAt ) gEfaq faedt @ @@
mgL § &9 ¥ 7 0 i a7 &m
& s IEa §Ar =ifgd 1 g
faeeft ®1 a1 @@ ®1 @< w7 g
& 1 TafAd ag TAT T W "} 9%
9T T MY, THET MTHR ATTRIE
g =ifgw 1 a8 St w9 @R fEar
AT T IHY WAL IF @& | &0
%27 £ fF gwer wwan 4 fa=n wifs
gAY T Y ¢ 1 Frae o g &
IHE! & faear § 1 ag | afee-
Flw 9 T4 § 1 AG AT SATRT FrAv
g a2 AR § @ WRE
A F AT A @ dfE
TOHT ZH AT & 3§ WeorA 9%
@ }, Fafad T9FT AR 1T ATH
AT & | TAIAE AT T s g
ATG § IAFT AHAAT T TAT G A
ST Tifge f e qx famr mav fe
fea w¥ a9 g, af ag @M
anfgefs 39% a4 & W WY
sfafear g%, 791 &1 WA T
W war w391, T $iEeT
frograTag daT ST a@ & 1

a9 9EEd §47 6 OF gw W4T
g, s ot T fafes g qu arel
& fag o sawr gg T ¥ *1 feav
T A ATEF T QI FE & | IR
qg T 1HF A & fag ¥ famr amw
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[ﬂﬂo Mo tgq]

a7 =g gAn fr 1w Al A
AT FLA §id, IAHI L 4T 0 A
a7 F41 faar mar ! ST 39 99 At
§ W= AT AT WA JTA AAT G-
Tq ¥ 7349 F8O7 fF 37801 FEEafawar
FT @1 A | F AT 7€M F a7
J FAU g w awf @ «1 w
fagr mar & wEIAT T oare ® PR A
QAT F OF HT IART ATEAfaS
I GH ATAL | 7 AEATE R A@
B AT AT A FET K7 FIA &
qHT T |

13.33 hrs.

[Mgr. DePUTY-SPEAKER in the Chair]

T ot HCT AT HTERT AT q9 T B
T IFTC gt == TE ¥ wdn
Frra o2 a1 fodtd aga s A &
ST fF gA9 WA a9 au "9y g
IGT S T4 |

THT 39 741 AgRT Fg @ 7
4% FTH o9 G F F A7 T
AT AR FT @ E | 37T g1 Hha-
aré §? =T ey wIEIC FAr §
fRt Teg FTHE AYAT FEAT A 43
T, W9 FT IADT BrEAQ 29 § A@fw
A FE FUE TG AERT 9T
g & A T T T § I F FFAT
& | 99 W TEH §G G 77 A6 At
o9 9 &9 F o7 a9 agi gy £
Ueq GCHTL 2o+ 99 |qAT I FAm
M 9% g Qe t w M ad
< | Afwa dran qaT 2 1 w2 AE AT
gt a1 I9H 9w AR T ST faa
AT § WX AT FowEEr §E aw 3w
fe s S & 7T ¥ ag Aifa s
g gt 1 wrasr ag Afr aze oo
W GHTOATE KT T AE AW e
g afea s R TR FA E @
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THa 49 AR fafeq gren qa & faw
{IGT TN 98 TAe Ao Hio FT AT |
Ig w71 WA § A4S A, I FWET AT
@I & 97 Af 98 faadr s
L4 FATT &IAT ATA 7% AT & | ATA-
A sgrarae Tifafaar g Al fi
FAAT & ITHT 4 w1 ¥ | AT AW A
qifafagl &1 399 Feaeq 7Y & 1 qWTQ
FAT FgH F THTAAE F g AEA
ga tqr AT ¢ 5 faesy fafza =g
T2 g5 A ¥ | A wTN AR AT
A7 37 IF7 T A670 F fAm A H
o1 & fdl s samy 239
AT B®TT ST qrAA ® fafrr s
93T F7A | A T TRT AT AT ATFRI
% 7 s7ar &1 # Avw AT 2 A
a1 fas & o5 70 &1 37
F o7 79 197 &1 T3fA0 917 3 I
T FT7 FIAT fF =T 6T

o 7T uEd ¥ AT T oA oAw
9 FT FAT I 7 A A § AR
o1 @z ot 7 fF A s 3w
w2 oy fEAs A o§ g
T A

AZT A% AR FIAAT HT 549 2 A
oS FE ff TR TAZ 7 AL A A0
FamE @2 ox sz g fF F o=
TgAM A1 AR T faeem, g AR
? fF F wmy wgEm AT v o
faaRg§F &1 oz 3% 2 fr ag A9
FETaT FY 7T E 1 AT F AT T
33 ¥ wE AT I9H wEE AAAT 2
e awt T ®r weRz d Ad R
fF ag 3% 7 W1 A7 TTF Ae g
il g 3§ gt 2 i aw
AT FTTTC AT g5 8 | F5t B W9
&g, AfFT ww # o @ ogf &
AT IHET FTOTT FATA & AT THET
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wg g & f5 g &1 T AR A
AT W FEA F1 @ | W A
grg g fF w1 g1 FaT & | S
fafs a2 & & s I E R
95 ¥ aga aafaat @ wfrat § @R
IAF! TT AT FI A F qg TraAT
ET TE & wFAT | v ¥ faae
f& TrAT & ATHTT FY TIHAT AU |

F A9 § §F qrfesan & A ®
FET | TUSHTCF FTAAT FAT & | IAF
a1t ¥ foran & fa agr aoomdt 7Y g7
@ & A = ot g ) 397 S
qfFem ° fET TR 97 g9 92 @/
9T T 3 | 9 9L I I T A9
£ FHEgT § W IAH 79 4 ¥ fAd
WA AT F1 AT T H=AT
FPTT | 59 "I AR HI I F79 IS
Tifzd A8t &1 FwEn |OF gy AT |
3 W1 7 Fa1 fF aifeem arc A
BHT T & | gg a1 F6 57 A g
T 91T T IIFHEE JAT 91, T
AT & T A 9T 4T | FART qE
TUFT & | TR 4g AT F19 1 =1
| T § WX IHF HEIL AZ FH FX
® 1 g9 F1 IR qFEAT FCET
HT F1 gAR WS AgT § IAH AFATE
®1FA FCT B GH F T S KA
wifgq 113 H agd &9 FE@T 8
o fde ¢ fF g o awEm § T
a1 8 framn o awenn A, a7
AR 37 Y qHETE | WG AR
#®1 Ta=T wf2T

o § & oF arg @17 g Angal
g fx ot ag 72 fr faeeil % oo @@
I¥ AT FA0 F W17 wEE @A
wama # forwd ar? # orowr wAAE
2 & 33 e w1 gATE Ee ) Afew
o 2a f few @ & A cadf g
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g & A 9T FaT w7 T A #
¥ w fawre § 198 AT 9 |9
T8l fagr & 1 997 w19 egr T aY uiy
&1 71w grm fF sar awgar 2 & g7
it 3 agT gUT A ArTEEaT g |

o i ¥ et gears 3 g R
o g7 weq e sgem w7 @
WAL 9379 A )

o fao A (werzaz ) : JaTeww
HEIq, U W1 AWET @R OEHET
q9g & TAT 45T arAl ¥ AT W g gW
AT & | §F T FTAT II&T 937 AT
wfgw | ga% a1 § § 2 are wg oA
I 2 JfFT g7 ave wa Agr faar
AET | FH 97 q9=T 937 TgAT IifEd
AT A8 g0 S11 KT AFATE TT |

ot Yo Ao W (7gTAT) | TF |
@rzz #wT% #ET § | fegea & W
I & g greAr mifagriz & A
2T F47 & o @ # 1 39 38,
wi &, famsr qfeamiz & qms e
IMFE I AT fazgew® q@
F w=T ANMT ST F FeAT T qT qTAT
AFET qiFaTHe FEA AT AR
2 9 g gffm 7 I

Mr. Deputy-Speaker: There is no
point of order.

Wt Wo AT wwzwW : qifFarie ¥
T ag w1 HiEER 737 § 9
a1 @ & 1 aifergrite &1 fodvem £ ar
qHAT & |
Mr. Deputy-Speaker: Order, arder.

He should resume his seat.

ot Wo Ao WNEW : AR/ T T

Mr. Deputy-Speaker: Please sit
down.
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st @it ([/TEA) - F9T FT g
AT ®rfAq o

q‘i‘qumnmm:ﬁn‘ﬁ?aﬁm
¥ AT ATATE

st arrar (fzame) o ozw oft s=w
g

1340 hra.

[Shri B. N. Mandal and Shr Bagnr
then left the House]

&t Wo Mo qroEm (A1) : 99
=9 7T, @ a, grafen oue aeard
fAfrrm stgmaam g fa
IFIT OF O R9-XET §EA F qEA
v=3a &1 2, fower 2@ § aw @@
g g1t 2 5 fraer aat & oF =g
AT FTH FWT A |

AFT aF T I ATSAT FT AF=ET
#, @t fF dw ofeeam o &= afs
WM A AT, IA6T 8WAT F1 @ F
ggaarAnAl & f& Amre & G oft
o § GAT 9z Y gd fF w0 qa
AT@ FT 0F AT AT HEE OF ¥ A
AT zm A Are § 1 A9 & ofamm &
oAt &1 a1 A7 faear £ ) i
q ZWTY gl OH ZET WA U4W ¥ A19
T W A IAE F7 FHA W AT
T EY | &TE ° O AT gET T T
37 fafaet 7 as8 @ 1 379 grarEr
1 defafae fra | 997 39 S #
v ¥ TEY, HE GHTT I H1 AETGAT
&, @ @i 1 fifmm Y 5 S s
wqq ¥ ¥ 9. 39 &1 gEAfes
qiEfmefads & I@, I F wOr 49
qT @Y7 I F T IAWT ATH, IA HT
T q@ W7 IT K A A wNT
g faar omd f 2 ey gE 3w @
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o ¥ 34 F1¢ g2 Af {6 A
AT I WIGWET & HAETE AT, AT
z=1, AYwfTar &A1, I (70 sqare v
feafa Jg1 771 A7 7 wFTT I &V
9T OF agd g1 &9 41, 91 fF
AT g A fear 1 s AT oEw
IH gET A qETE AT F

FIHT 4 AFIE B3 &G o &
grefaw waew F1 nF sgafryg ®w
¥ g &4 &7 fa=rv famar M 39 wwTe
FAT L&Y 7 grefoe graedt gy
F1 7% Fgafeqa T § Faifraq &7 &7
feafa Gar 1 1 ¢7% 92 FE g W 39
THET FT 1% MW ALl fawan &
AT SHRAWT & nq grafan & faa
1 sgaear &1 v gr fow ¥ quwmw
9241 A ZW T F1 g fa w22z aetam
4149 FATr Srd W7 39 ¥ fed gae
1 fav-urE fean g1 feur W 37
wifags war mr 5T a7 ¥ ey A%
¢c .oy FIT ¥qu Ft fearas oz 8
T H7 9,193,933 gr3faw o

99 gH IIIM@T FT HEAT &I
gy 2, ar aar Far ¢ fF og w1
aga @z &, Afwa 3w § fag wgi=
fomfamre adt £ 1| afF 77 oF
TIHAT & AT+ ° 95 |19 &1 HG3qHKqT
I & | AIET A 5§ 99 Q0 Aw@
7 faw #T ¥ o g &t fafaeaq
ATFTT ®Y 39 &1 sfar $T & | TE|T
AF T g1 9% &, 99 7 99 fSarge
fafag 1 &0 @ w1 $ifag & &
afsw Sl g gefanr afw wt
CIIEYH FTAT AEA! §, qol A% T
gt @ fF 2T oF e ¥ grefan a7
g Fmt & suyafega wEE o
2%z fad, ogr a@ @A =AEAT @
fe g & € g3 o feafa S A,
T ¥ A W Y w1 oo
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FWU-FALT & ATE WIFEAT  FT
wTEET g |

g7 Y, 37 41 agt ¥ g fo=
SAUREEC I O A S
iz gar &, 3 wET IF oAt WK
AT AT 7 g1 F1 I8 ¥ B2
feafa % a3 & A\ 9@ &1 7o a2 R
fs 4fF 7gr 2% #1¥ =m 7@ @,
®TE AT o A7) 41, &6 o faw
A Wgr wg g, agi g3 et
€1 /X IF T ATE-AT9 T2 & TG
¥ T W g aw | {fF a7 avad
® 99T g, 39 fo% & w9 F1 wQra
TETE ) A AEHaT FAT IRATE )
w9 2F f§ @i O I AT o
FA-87 Z70Z §, 92 79 T4, 928 9EE
ARG OF UF FAC H @ g A1 I
& &% W1 odFdr  gfawr, @faeed
oY+ afafaa 8 fasat &

AFH @R FroF gt Az @ fr
[T ATEfAF  ATITATU FH R AIET H
T F AFAT Y, qAF AT, AF IH
0T zqsg  araraeor, IaN gw afaw
groa # 1 3= & gra-arm TAE
Y & A ad & 3w & feafa oo
g qrat, FAFTT R FTAGTH, T 67
w1 qar I>ar fF agh o7 @A fEaEar
seag 1 T AqZ AT, AT IS
A A g A § 1 3T A
sfaar= &y asra o Af g | st
¥ #19 %7 & q1% 99 Af9F 9 T
@ = 6 & o art J@) e
gy Adl, 99 ¥ @ O & g Wy
sqaEqT A ¥

9 gw I At w feqfa 9w faame
s, @ gara s <fed ST F 99
A K qH AT g, AT 5 IFiA
sAT & sfguw ofar &
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TG FEIGT | S A IA K A
@ 951 # yraarers feafa dar g
f& =T Fa1, fF 37 7 afaal vy
%@ F7 4 w1 faewd av ogamar
g fF 7 1 9w Fm A afgg
WY AH qF & fF g arew fafaees
fom w317 & gre< 3w w1 famiwr A
N Fowr 1 g-sfa ¥ ww wFIA A
T} afraar €, T g9 TFTC FT FEAT
I & WA § I gE | agh I W At
a1 AgY, ¥ g7 G e | AT AGE Ay
e AT wmawmar fF
wegt fadt a1 weEE wwa g, =i
faei & 2w fagear g, W@l qa%
FH T 3, 39 & AH-I9 A4
TEA-HE AT A g, WG T
F AT 77 TFTCF A=) sgIEAT g
gifa ag a9 F19 $7 Fa7 7 g
aeFTe A7 39 fafasdy & g0 ¥ w1
forar a7 O TS TG A g |

A-FAAty F fagd 3 wTF
sqq &1 gifaed fear mor 3 1 W
917 Q9 T2 FE WS KT GHEGTHL
13 FHIE TIEqT &, a1 F gEAar
g 3c v0% 597 aga ¥w 1 &W
17 aAa & fF 47 &7 a€) sfeard E ol
AT 7R F1 gtas da faam wfza
2, dfFT 97 3gH uw o4l feafa 9=
#1 & faw 7 ag raw-sgt@ A
TIAAT aAT 7 FFF F1 FAGT AT
qI% FA1 9B &, a1 IW@ F g
qg g wfae aTT g fs g S &
g & 98 @ 5 FUT & & 97
Too FLIT TIA FT ToTH FL | §F
w1 w10 qg § fF evm-aady 1 O
feqfa gaTe @9 &, ag <1 1 ag #Y
g 1 TF A1 7 afedl &1 are F@w
t W T T gER W AE
W ¢ AT o @ fF o
T §g wiwedw ft aErer owd,
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[ 7o fare qroax)

farx am T B foamr & 9
R war @R wR dfrw v
gfrara &1 | FORC A 99-89 /T Z-
& 337 a a8 g3 &, SfeT gt qar
arel ayn oF g, o fr i\, oee
xd wfa o #1 fEoar a8 ¥ swY
g

=t § ox afar @ g
qrr gEem oft AR, T/ FE aw o
gt 1 F 37 71 Jufeafa # Sraz =
g g f et ax i 9 adr Frzm
&, Y T Friae F—awlr gwdy af=ai
& | gdFwT &9 2w § F 7 "I fwar
faf 1= =T TS ET HIEHT T g
v A ari-ses § U9 &1 91T 2
# 2 a1 I A, I3z 33
FaT A FE T TR ATH
9T T A%E AN & {5 qeT a1 97 g
Zfsrt , 771 7 At o 98t 5 aFAr 2
T T ¥ sl A  gdr #oar aar
qUY JEAT &, et Afger #1 a37 7Y 2
agd Tl £, T w1 i A 2,
THH ATS WYY AFT FWTT AISAT IAT A7
#azvsfaa a1 Afyw w1 s
gafradgaafad &z gz d
TIF FTHT 0 7 779 2 0 O F1 97
¥ fad 72wy w1A 2 1 39 wfan § i@
U= AN HT AT FT FOC AT FIA
qrEl ¥ [T A AT W A7 A w
STET SV AE § W{AT T G |
I & |9 Amfewar a1 3fw 7 a@
g faar srar & 1 sefaw gfaerd
a% 39 #1 Agr et & 0 wwfa o
gfaerd ATl w1 w7 T § A% I
w1 A3 TG & | v Az g e o A
@ 2F FAT @, 7§ F 7T 97 A9
B ¥ &7 4t 0% @ |
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# g ot g R § fr dm
T & w07 grofem 74§ ¥ A §
a1 816 FAT AT IR gV [H & | IT A
fraT &1 s "7 £ a7% & 1€ S
grr =ifgd, 39 &1 W &1 wriqee
"9 a7 e wmm owfed o
FH A AGT A W E wEl W I AR &
wF & afFT § oF wEEAC M A
T AT F AT FA T W@ G@NE |
I & o &1 707 Fr $TWT T8
fear nar &1 737 wv9a & fF 3 fre g
w33 & firen o a3 1T &
AT M7 | I HTE4T A X TF
T FAT wfegeq 7 A7 wAdAr | AT
&1, 57 ATE ol ATT FT o1 ST I

g3 q grafan &g ¥ L A 39
F2AT AEAT | WY 7wyt feord F
fomr 2 f& g w1 ¥ zrefan 413
g 2 F AwAT g fF s wwd
arafam &1 A7 @37 % Fd H far 2
At #qy T97 g 05 77 g1 7 o1 arsfan
A1Z A 77 fmior aft g 2 F =W
f& 7 A o1 219 F1osA W

AT A ATH AT AT i fogrd #
gomr foar war 2 1 Z20AT E Ty qAr
F arag & o A w21 8 fF gfefaqgme
fewie qT 3t gw w94 a% 7 7147 )
T #Y foqfa & w7 5 a@w qmf
TR W@ E @I F IR @
™ g & garc 9% qgier @ &)
Al T & 5 37 Afuwan of & q@
T A g AT AT W FT fagqy s
arfed | uF St Y AT & oW g
qaTR §U ST § AETT T F 3T &
fadt ar s sroor 7Y § fr 97 w1 e
& fear oy forg ¥ fs qafer w7 &
o WET AT 7Y |
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& 7z ¥ vzAT g fF weT & wara
TR ¥ far mmw 7 F oA g A
fafaz &t &, 39 &1 1 w19 F agET
Mfzg |

oF qfAT T F2Z FTF A7 T
® FHTT F7 W | =fEET AR
" TwIE w7 Fd fafaet 37 w7
g 1371 fa3z § FF w3 gefgga arsam
T a7 51T & 37 337 ITH I
‘agrsdz F7 faar amr Sfzr fF 3 oova
#ffer & 7 wF afzgAT warse =
ww ¥ fa7 fmew fe s gefgas
F%7 ¥ (A7 "a%1F 399 ¥ (737 g2
gt 1 & fzaifrwdr 3w arT & FEAT
wrEar g 7 AT Av 33 1 AmEAw
7 fear v w7 A% 3 3w oAz
#T T FTH | AT AL gfegae aHad
¥ g nF feerars &1 EN R 1w A A
arfasi &1 wedd q3fr & 79 ITHr 3
T AT 7 37 § FHA I F AAH
#1 #1§ faara a8 #77 &1 "7 7
sfrma ZAT 737 wEdl @ 79 A% fafasdh
az 24T 7E Asd g v 7 fefemw
aFs ¥ fag arafm and w gafad
& AT T AT ek F o A
sffadz fFar af &z mEdrEE &
WT oo IfE 97 GAT ZA7 77 Ry o
9 W A1 TR &1 W6 g9 aEe
% fr &% wgi a7 fsfeggm wida
A qH 2, Frsfed a7 I & 1w Ay
37 art # wry # fafaet 7 sfafoafea
T gy g &1 % F 9 0w A A4y
WEM TGN T | OF AT & W w
Y EY qTH § gHT 8 W T8 &1 W
TH IS AT R | T HY forat sz
Y ATF T & | AT T T 7 AT A
¢ 5 =9 owegin A B miz &
Wi 5w & w g g gefeu
AT T T § fad o dan F 3
7 &, oftidz fraay faar a@
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gHt Tga T Fr oW g,
Tz ITET w1 W@ ¥ WX IAH
¥ w3 ¥ a1 W wew, SO
§ w4 weg grefam  FFF ¥
faw mr & fom & oqarew &
At ga9rw 2, w3 Ws3 A TG
Tq & W4 Wweg 37 IA¥ Ak MQ
% oiT aga §1 wweq Ar@Tay ® IAW
A @@ § | T I TTAT @A
g w1 3% gay F9 F fan gwmrg
1 g1 T W FAFAT AN AT F
A3 Far & 1wt § R 0F AR WK
faes FIAAT €, @1 92 73 =g a*
& gwrt AT &, TI0 4774 ATAETTE,
gl gAY W FAREET & AN OF =
%, TCEH Tog & | AN F1 AT Z@ Al
73T WY ETET IAN FE AT FFACE |
A9 ¥ g frg fedt & aga qAC
g9 8, a3t 9T OF ag faaar g, o9
A5 wrafadi #1 0% &% A ¥ fag
faadt & @rs 3adr Afzx &9 &,
213 & fag w1 7 F fam arF ad
faerar & 1 ® a1 FgFr f& F= 9@
ATAT WTERT 37 FF § @A A
wrafagi & agcaer w=gr ¢, I9 ARHT
T HAFEE ¥ TG WG & AT WA
a1 &, W ¢ Afea afwdr &
qzar § W £9 &1 aTh AT @A
&0 eqrq a1 ¢ 1 # Ame g fr 3w
ATHE T QAT 4 % |

§1 WeA[ & A § WY &1 9WEE
AT E W1 W T OAE AEq &1 /Y
Frar

Shri Biren Dutta (Tripura West):
Mr. Deputy.Speaker, Sir, while I rise
to participate in this debate today, |
must first of all express my gratitude
to hon. Member Shri P, C. Chakra-
verty. He has ably put the problem
of East Pakistan minority before this
Parliament. But I do not know whe-
ther the Government of his own party
will give any heed to this appeal
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[Shri Biren Dutta]

While going through the report given
to us by the department of rehabilita-
tion under the Ministry of Works,
Housing and Supply, one can see how
clear is the attempt to refuse responsi-
bility for actual rehabilitation of dis-
placed persons who have come from
East Pakistan. In the introduction
of the report itself it is stated:

“In respect of Eastern region..
it was decided in December 1957
that the migrants from East
Pakistan to India after the 1st
of April, 1958 would not be eligi.
ble for any rehabilitation assis-
tance and the problem was thus
determined. The relief camps set
up in Bihar, Tripura and Orissa
were closed down by 1960 and
those in West Bengal by the end
of 1962".

Thus, the policy of rehabilitation of
East Pakistan displaced persons had
been determined by the policy of
negation of rehabilitation assistance,
although the influx of displaced per-
sons continued and is stil] continuing.
One hon. Member has stated that
there are lakhs of displaced persons
in West Bengal, Assam and Tripura
whose names had not been enlisted.
There are displaced persons who
have given evidence before the courts
but the rehabilitation department
did not recognise them. There are
displaced persons who came with
forged migration certificates and they
have been deprived of rehabilitation
assistance, While I was hearing the
speech of some hon. Member regard-
ing the abolition of Immigration Act
or something like that, I was think-
ing of an incident that took place in
the year 1961-62, Some tribal people
had been forced to enter Tripura from
Hillittagoon area of East Pakistan
due to communal disturbances. On
the advice of the Home Ministry
these people were driven out of the
Union Territory of Tripura at the
point of bayonet. I do not know
what has happened to them during
the recent communal frenzy. Why
were these people driven out? Why
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are they so strict about the issue of
migration certificates? Why is there,
by the stroke of pen, reductionin the
actual numbers of displaced persons
who have come from East Pakistan?
Because the Government is unwilling
to assist the displaced persons of East
Pakistan. That is the most unfortu-
nate part of it.

Sir, with your permission, I would
like to pass on a cartoon that appear-
ed in our Calcutta daily, Jugantar,
It may help him to find what is the
plight of the minorities of East
Pakistan in India. In reply to a ques-
tion our hon. Prime Minister has
given the figure of migration from
East Pakistan very recently and if
1 am not mistaken it is about 26,000.
You know the vast areas of our
frontiers with East Pakistan. Omne
cannot control even illegal entries of
Muslim people in India. Very many
displaced persons enter without any
legal authority. These are becoming
a great problem to the States of West
Bengal, Assam, and the Union terri-
tory of Tripura. The economy of
these parts of India is greatly affected
due to this reason. I would request
the Government not to take such an
attitude of refusing assistance to
those people who come to India not
because of any special reasons hut
due to reasons which the Ministry
and the Government as a whole know
very well. I do not like to repeat
themn here, namely, the incidents that
had taken place at Dacca and other
places.

14 hrs

If you look to the report itself, you
will find that about 3,74,000 displaced
persons have been rehabilitated in
Tripura. As I have said, the actual
number of the displaced persons will
be not less than double the number
which is given in the report. You
may understand that before the beg.
inning of the influx of refugees, the
population of Tripura was only
three lakhs. Now, it has become
about 12 lakhss In a backward
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economy like the Union territory of
Tripura, what havoc has been creat-
ed by this increase in population?
A surplus area in food has been
turned into a deficit arca. The Food
Ministry is sending huge amounts of
foodgrains cvery year. The hon.
Shri Mehr Chand Khanna has visited
Tripura more than once. He knows
personally what is the state of things
there.

When 1 look at the part of  the
report which deals with Dandakar-
anya project, the project, the
thought comes to my mind as te
why the hon. Minister has not thought
of such a project for Tripura. You
know that Tripura is a hilly area, It
has got a large number of tribal
people. They need rehabilitation on
land. Any good land reclamation
scheme could have provided land to
the displaced persons as well as to
the {ribal people as is envisaged in
the Dandakaranya scheme. Even at
this stage, I would request the hon.
Minister {0 bring some officers from
Tripura, who are entrusted with the
residuary work there, and also some
representatives of the displaced per-
sons and tribal people to wvisit
Dandakaranya and to see whether any
of those schemes there can be adopted
in Tripura in the existing colonies of
refugees or the tribal people. I would
request the hon, Minister to consider
the proposal with regard to the
existing colonies of refugees and
tribal people and to get finance for
such schemes.

Unfortunately, the Minister has
‘developed an attitude of hostility to-
wards the displaced persons of Tri-
pura. I would refer to the hunger-
strike movement launched by the
displaced persons in Tripura. The
main demands of these pegple were
that the Rehabilitation Ministry
should not be wound up so hurriedly.
Even after the calling off of the
movement, about 170 p:0ple—men and
women—are still involved in court
cases. It is about two years since
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the case is dragging on. I may refer
to some of their demands. They
demanded that the land given to them
must be handed over to them without
any encumbrance. They cannot have
any loan even in times of the plough.
ing season, because they have not
got the title-deeds with them. Now,
the administration is attempting to
force on them a new bond to have the
land question settled. They are charg-
ing a4 premium for  seitlement.  As
you know, the people are not in a
position to pay the debts, and they
have demanded the cancellation ol
debts.

You have heard, Sir, many hon.
Members demanding the cancellation
of debts up to Rs. 3,000 in respect of
this matter. I think this ques-
tion must be settled forthwith.
The displaced persons there demand-
ed that in Tripura some irrigation
system should be introduced in the
Tilla areas because almost all the dis-
placed persons had been settled in
Tilla areas of Tripura. They also
demanded the continuing of the facili-
ties for education, and for continuing
the aid to students and T.B. patients.
They want a new scheme for the
award of loans for house-building,
and they want agricultural Iloans
through co-operative and other socict=
ies; for speeding up of the land pur-
chase scheme, the ‘type scheme'
system of loan has to be continued.
The other demands are: for posting
of ‘Touris’, there should ke no
‘Nazrana'; ‘Adda Taxes' should not be
realised from them; stopping of en-
croachment of forest department in
the colony of displaced persons;
prompt help to be given to the politi-
cal sufferers; immediate starting of
small-scale and medium-scale indus-
tries and starting of an investigation
committee for assessment of the re-
habilitation work; withdrawal of court
cases. Sir, you may understand that
these demands are not in anyway
irrational.

As far as the residuary work is
concerned, it should be carried oul by
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the department now. 1 would re-
quest the hon. Minister to draw the
attention of those who are in charge
of this work to these demands which
require immediate redressal.

In the end, I want to refer to one
matter regarding the Printing and
Stationery Department of the Govern-
ment of India. 1 have received a
letter today which is in respect of
this department. The signatories to
that letter have stated that the de-
partment has introduced a scale of pay
which is not in conformity with the
Pay Commission’s recommendations.
The department has introduced a scale
according to its whim. So, the
people are suffering. 1 therefore re-
quest the hon. Minister to see that
these matters are looked into and the
grievances of the people are removed.

Shri K. N. Pande (Hata): Mr.
Deputy-Speaker, Sir, while 1 would
like to congratulate the hon. Minister
for the splendid work that has been
done in rehabilitating the refugees, I
want to remind him about the condi-
tion of those refugees who had settled
in many places ten to twelve years
before but no care is taken about
them 1 shall name some of the places
just now. It is good that we should
look ahead, but before going too far,
we must have an idea as to what is
going on behind us. For example, I
want to let the House know that 1,400
refugees have scttled in Ganga Khadar
in Hastinapur, in Meerut district. In
1960 1 had put a question here asking
about the number of people still
living there. The reply of the Minis.
ter was that about 400 had already
left the place. Now, the condition at
the moment is that about 400 are
remaining there, and about 1,000 have
gone away. In 1957, in order to give
employment to those people, a licence
to establish a sugar factory was given
to one Mr. B. D. Gupta. The condi-
tion was that he would start the fac-
tory in 1961. For the purpose of
constructing factory building he had
brought some bricks also, but now 1
see that even the bricks have gone
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away! 1 do not know whether any
factory will be established at Hastina-
pur. 1 do not know what will happen:
{o remaining refugees.

Then, I want to say a few words
about the condition of workers work-
ing in the Government Printing Press.
After all, when an industry is estab-
lished, it is natural that the griev.
ances will also arise. If grievances
can arise in private industries, there
are many chances or occasions when
such grievances may arise in the Gov-
ernment industries. But what is the
machinery provided to solve these
problems or to settle those disputes?
There is a provision that the works
committee can he formed in the print-
ing presses. But in those works com-
mittees, matters of an economic nature
cannot be solved. The reason is that
the committee has not got such a
power and objections are raised by
the Finance Ministry. If any dispute
of a financial nature is not settled in
the works committec, there is no
machinery provided further to scttle
that dispute. There is no such machi-
nery which could give some decision
about those disputes. My request is
that if the Govermnment wants peace
to be maintained in Government
industries, some machinery has to be
found out to settle the grievances of
the workers. Similar is the case with
the Heavy Electricals Limited Bhopal
and other places. This is a great
drawback. We are making Acts for
other industries, but there is nothing
for Government industries. If you
take such steps that there is no cause
for any grievance, then it is all right.
But if there are so many causes,
grievances will arise and naturally
some machinery has to be found out
to set the things right. So, my sub-
mission is that some machinery of any
nature that the Ministry -wants to
establish should be established after
the matters are not settled in the
works committee, The works commit-
tees or whatever machinery is pro-.
vided to settle the disputes remaining
unsettled by the works committee
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should include representatives of the
Finance Ministry also, so that matters
which are of a financial nature could
be solved.

There is another thing. Although
I made representations several times
to the former Ministers—Shri K. C.
Reddy and Shri Gopala Reddi—those
problems are still remaining unsolved.
That was about the revision of scales
of some of the workers. Some time
before some of the works such as
book-binding and gold finishing were
done outside the country. Now the
efficiency has increased to such an
extent that these works are done here.
But still, their scales are the same
and no revision according to the
department is possible in this connec-
tion.

There are three instances about
scales of pay. Three categories of
workers—book-binders, hand-fed
machine men and compositors—start
on a similar sum. They were
starting on Rs. 75 per month
with some annual increment. But
there was some difference in the end.
Bome ended at Rs. 100 and some
at more than Rs. 100 and odd.
Although the names of these catego-
ries have not been mentioned at the
time of the revision of the pay-scales
by the Pay Commission yet the revision
has taken place in such a way that
there is a difference even in the start-
ing pay of these categories. I put this
matter before the Miinstry for consi.
deration, because at least according to
the workers, there should not be any
difference so far as the starting is con-
cerned, in case of these three catego-
ries. The Ministry said that if the
problems of these three categories are
solved, similar problems will arise
about other categories. But their
number is very small. If you agree
that the efficiency in the Government
presses has increased, naturally the
workers should not be penalised for
that.

I come to another thing, i.e. the
scheme of incentive bonus. The
normal principle is that before intro-
ducing any incentive scheme, you
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have to judge as to what should be
the normal work and what should be
the minimum pay for that. A scheme
was introduced. I do not know whether
it should be called incentive bonus:
schemes or incentive wage
scheme, Anyhow, this scheme was
introduced without taking the workers.
into confidence, with the result that in
some cases the wages of the workers
have fallen down. After all, the pur-
pose of an incentive scheme is that the
workers may get something over and
above what they are getting at the
moment but here it is otherwise,
Incentive scheme does not mean that
whatever they are getting at the
moment should also be reduced....

Shri Mehr Chand Khanna: Pena.
lised.

Shri K. N. Pande: Simply because
of their hard work, they should not
be penalised, as the Minister suggests.
I do not want to blame the Minister,
because this Ministry has come to him
newly and I have not got a chance
of putting all these matters before
him. I want to bring to his notice this
matter, because I know he is a kind-
hearted man. I want that this incen-
tive scheme must be considered by
him, because the workers are aggriev-
ed by this scheme. They are putting
in hard work, but still they are not
given in some cases their minimum
salary. I want this matter to be
considered by the Ministry.

There is another thing which I want
to> know from the hon, Minister whe-
ther the principle of depreciation
applies in the cases of this Ministry
or not? I have in mind the furniture
supplied to the M.Ps, not only to
the M.Ps. but to others also. I was
elected in 1857 and the same furniture
continued till 1962, The same amount
continued to be deducted every month
as rent for the furniture for flve years.
After all, everywhere the law of
depreciation applies. Some valuation
of the present furniture must be made,
so that the people may know as to-
how much can be deducted for a par-
ticular furniture. We are at present
going on paying the same rent. I do>
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not know how long we will be going
on paying like this.

Shri D. N. Tiwary (Gopalganj): So
long as you are there.

Shri Warior: There is no deprecia-
tion.

Shri K. N. Pande: 1 want to put thia
matter before the Minister, because
so far he was looking into the griev-
ances of refugees. There is another
set of grievances now which also
requires serious consideration.

Shri Mehr Cnand Khanna: Griev-
ances of M.Ps.

Shri K. N. Pande: Yes. I hope the
Minister will give some thought to
this matter.
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Shri P. N. Kayal (Joynagar): Mr.
Deputy-Speaker, Sir, 1 wish to speak
about the refugees in West Bengal,
and the East Bengal refugees in parti-

cular. I am very happy to learn and
see that some hon. Members here
have spoken so much about the

refugees who intend to come to India
leaving Pakistan. These refugees, we
must all here know, this class of
people, have been created not by the
refugees themselves but by the whole
nation, I should say, as our leaders
agreed to bifurcate Bengal to have
independence for this country and to
enjoy that independence. Now, for
the benefit of the nation, for the enjoy-
ment of the nation, the lot of those
East Bengal refugees today happens
to be so. Therefore, this nation, this
country has to got to think about
those people. They cannot live there.
It is not possible for them to live
there. They have tried to live there.
Even after the last killing and rioting
they still wanted to stick to that place.
Even after Martial Law came in Pakis-
tan, they were there. But unfortu.
nately, things have come to such a
position now that they have got to
leave their hearths and homes and come
to India. It is not only their hearths
and homes and whatever they posses-
sed there that they have got to lose,
but they are frightened that they have
to lose their lives even. So they
want to come here. It is surprising
that this Government are still think-
ing whether they should be taken in
or they should open the doors so that
they may come to this country. It is
really very surprising and the whole
of Bengal is very much agitated about
this. They are thinking in these terms
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that they are perhaps treated today
as the Jews were treated in Hitler's
Germany. They are being persecuted
wherever they go. In Assam they
are kicked out; wherever they try to
settle down they are not properly
treated by the local people there. This
is the plight of these poor refugees.

Today we will have to think over
this whole matter again as to whe-
ther it is not a very wise decision
that the Ministry of Rehabilitation
should be wound up. It cannot work
efficiently as a branch of the bigger
Ministry of Works, Housing and Sup.-
ply. 1 have the highest respect for
the Minister, Shri Mehr Chand Khanna
and he has got a soft and tender heart
for the sufferings of the refugees; but
curiously enough things are happen-
ing otherwise. So I request the Gov-
ernment to throw open the doors, so
that those people who are frightened,
who are in fear of their lives, may
be allowed to come, not as migrants,
but as Indians. They should also be
enabled to rehabilitate themselves,

About non-camp refugees ] wish to
say  something. The non-camp
refugees are a head-ache to the Gov.
ernment of West Bengal. They have
settled round about Caleutta, with the
vesult the planning and development
of Calcutta are neglected. When the
refugees camc to this country, these
non-camp refugees did not ask for any
help of the Government because they
did not have much confldence in the
Government. They thought that per-
haps they may not get any help.
After long struggle they were able to
resettle themselves and they did not
think of seeking Government help.
Now the time has come when they
are thinking that they must also get
some help from the Government. That
is the feeling of the refugees and the
sentiment of the whole of Bengal is
with them. I think Government
should think over this matter with all
earnestness and seriousness. Other-
wise, 1 think, things might go fram
bad to worse,
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Shri Kohor (Phulbani): Mr. Deputy.
Speaker, Sir, everybody knows that
Orissa is 8 most backward State in
India. Orissa consists of a high per-
centage of Scheduled Castes and
Scheduled Tribes population. They are
generally illiterate and they do not
know about the ways of democracy.
So they cannot raise a hue and cry
about their problems, difficulties and
grievances. Naturally, they have been
neglected in so many ways in the past.

It was expected that after indepen-
dence they would receive a sort of
paternal care from the Government.
But the hopes have been frustrated.
They have been rather more and more
neglected. Simple allotment of money
for their welfare does not solve any
of their problems. Sir, if enquiry is
made as to how the allotments have
been spent in Orissa, I am sure every-
body in this House will feel shocked
and surprised at the result of the
same.

Huge amounts have wrongly been
appropriated by intelligent persons
with the help of officers-in-charge in
the name of Scheduled Tribe people.
The tribal col~nies built up in
different places have mostly collapsed
within about six months or a year.
The houses built, I have seen, are most
uninhabitable. The tanks and wells
dug for them generally get dried in
March or April. The tube wells also
go out of order every now and then.

At the same time I would like to
tell the House that fortunately or un-
fortunately, I do not know, a number
of various kinds of projects have been
established in Orissa by the Govern-
ment which caused disnlacement of
5o many Tribal and Scheduled Coaste
families. To cite an example. so many
families have been disolaced for
Hirakud. and Mandira Dam bnrojects,
the Hindustan Steel proiect at
Rourkela the construction ~f railway
linee, the Machkund Hvdro-electrie
and =, many other projects
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Shri Jaganatha Rao: What the hon.
Member says has no relevance to the
demands of this Ministry,

Shri Kohor: | am coming to the
subject, Sir.

Mr. Depuiy-Speaker: We are now
dealing with Works, Housing and
Supply Ministry Demands. It has
nothing to do with the Tribals,

Shri Kohor: If democracy were tu
function properly, the Governmont
should have taken this grand opp r-
tunity to rehabililate the displaced
persons in a suitable manner and
carn their gratitude. But instead, Sir,
vou will find inexcusable negligence,
lack of sympathy and utmost indiffer-
ence on the part of the Governmen'
ab ut their problems, Even after so
many years of displacement you will
find many tribal families are still
wandering homeless and hearthless
taking shelter wunder the shade of
trees. In the past the jungles of
Orissa could provide food and employ-
ment to the tribals, But owing to the
large scale of devastation of forests,
owing to demarcation of large areas
as reserve forts and owing to the
cruel laws and regulations, these peo-
ple do not get food from the forests
and alsn because there is nobody to
back them. And also due to, their
ignorance thev do not get employment
in industrial undertakings.

Mr, Deputy-Speaker: Al] this has
nothing to do with the Demands under
discussion. They are all irrelevant.

Shri Mehr Chand Khanna: Perhaps
it may be relevant when we take up
‘he Hrme Ministry.

Mr. Deputy-Speaker: The hon
Member may reserve his spoech for
the Demands of the Ministry of
Home Affairs.

If he has anything to say on the
demands of this Ministry he may do
so; otherwise he may resume his
seat. The hon. Member has to be
relevant.
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Shri Kohor: My submission is this

r. Deputy-dpeaker: If he wants
lo speak on Scheduled Castes and
Scheduled Tribes, he may do so when
we take up the H.me Munistry's
Demands, not now,

Shri Himatsingka (Godda): Mi.
Deputy-Speaker, I was not much in-
clined to speak on these Demands but,
after hearing two speeches yesterday
1 felt that | should take part and
point out some of the facts which,
perhaps, are not known to the hon
Members who spoke yesterday, 1 am
here referring to the hon, Member,
Shri Bagri, who spoke feelingly as
though he was addressing a meeting
at a public place without reference to
the subject he wanted tp speak about.
! find from the synopsis of his speech
circulated to members that he has
blamed the Government by saying:

AL was egreluabie  ae Gov-
ernmentl  Nad not aeclaied Ula.
nouse” (he wag resermng to Je
Bipia House i Ueny) “as a place
ol nduwonal umporance.  laegy
s0Wwd  have saown o same
courage 1n acquring that buud-
ing as they usuauny showed 1n
acquuring the lands of the poor
peasants, That piace had a mes-
sage no. only for our couniry but
for the enure worid...."”

[ feel the hon. Member is not aware
of the correspondence that passed
between the Prime Minister and the
owner of the Birla House and, per-
haps, he does not know that the place
where Mahaimg Gandhi was assassi-
nated is now alm.st a public property
where anyone can go. That area has
been separated from the main build-
ing and is approachable by a separate
way and is open to the public. The
reason why Government did not
acquire the House, or did not declare
it ag a place of public importance, is
because that place is already being
used as a place of public importance,
accesible tp anyone who wants to go
and see the place, As a matter of
fact, a large number of visitors go
there every day, see the place and
thow their reverence by taking
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lluwers there and placing them at the
spot where Mahaumg Gaound was
dssassinated, 1 feel thalt the hon.
Member is not aware of what took
place Dbelween the owners of the
H.use and the Government. Perhaps,
Were are some persons who want to
speak and attack some persons simply
tor the sake of attacking, That may
be one of the reas.ns why the hon.
Member, Shri Bagri, spoke in that
strain. If only he wan.ed to ascer-
tain the facts, he would have known
the reason why Government did not
think it fit to acquire a larger portion
of the house than was necessary. In
fuct, it has been offered to Govern-
ment free, without any payment.
Therefore, there is no quesdon of
acquring that pruperty, As a matter
of fact, the owners of the same house
have donated a much bigger house,
the Birla House at Calcudta, for a
public purpose, for the setting up of a
musewm which has been started by
Government, Therefore, there was no
occasion or nceessity to use any com-
pulsiun or to compulsorily acquire the
place. The place has been given out
of free will and is available for any-
one who wanis to wvisit it and take
the message of the Master. But I do
not think Shri Bagri wants to take
any messuge from the teachings of
Mahatma Gandhi, because the first
teaching that Mahatma Gandhi gave
was that one should not speak on
anything unless one is sure of facts.
Now he has spoken incorrectly, with-
out being sure of facts.

Another hon. Member condemned
the C.P.W.D. outright ag if every
officer there is corrupt. So far as
building contracts and contractg for
roads are concerned, there is a general
feeling or complaint that every con-
tractor is required to pay a certain
percentage of the amount of the con-
tract to the officials. In such cases
where these complaints arise, I feel
the hon. Minister should have some
kind of arrangement whereby it can
if not completely checked, at least be
minimised ts a very large extent. I
find from the Report that there are
some vigilance units started and they
are doing some useful work. Even
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then I would say that this genela.
¢.mplaint should be looked into and
some steps taken to see that thus par-
ncular kind of illegal gratincation
that is paid by contractors to the
officials is stopped,

1 know many instances where the
engineers and top officials have been
very honest and n.t a single pie has
to be paid by the contractors for getl-
ting the contract, Therefore, it is not
proper that we should condemn the
whole department outright, But
wherever corruption is there, it should
be enquired into and steps taken to
remove it. There is only one thing
about which almoest all the contrac-
tors who had occasion to talk to me
complained, and that is about this
percentage of money pf tae contrart
which they are expected to pay to the
(flicials. I they do noi pay thu
amount, they have difficulty not only
in getting the contract but, even alt r
that, in inspection and allicd matlers.

Toere 1s anolher maiter whienh s
mentwoned by the contrac.ors as
now the depariment tries to g.ve coi-
wracts 1o persons whom it wants 1o
lavodr. wne of the wricks, 1 shoulc
say, 1s that certain items are shown
as very small items and those con-
ractors to whom they want to show
favour are told to quoie a very high
rate for those small quantities and
lesser rate for other quantities and
then the quantities for which higher
rates have been quo'ed are increascd
considerably. That gives an advan-
tage to that contractor, So that, even
if the contract value is less than what
the other contracors have quoted,
ullimately he gets much more because
the quantity where he had quoted a
very high rate is considerably in-
creased, a fact which is not known
to the other contractors, This kind (f
‘rick that iz followed by the officials
can be easily checked from the initial
quantity tendered and the ultimate
quantity for which the contractor is
paid. This is the one Item which is
generally mentioned by contractors to
show how the officials manage to give
contracts: to thelr favourites,
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These are some of the things whica
I would request the hon. Mimster to
l.ok into and see thai those defects
are removed.

Shri Mehr Chand Khanna: Sir,
shrough you, 1 would like to request
the hon. Member to give us the spe-
cific instances, may be even in con-
fidence so that we can see to it that
cach case is thoroughly examined.

Shri Himalsingka: 1 will certainly
do jt.

Shri Sham Lal Saraf: Mr Deputy-
Speaker; 1 follow my predecessor in
saying this that I too had no mind to
cpeaker on these Demands but yes-
terday when I heard some hon, Mem-
bers I felt very strongly that I should
say something, particularly on re-
habilitation.

Sir, I come from that part of the
country where we not only suffered
muass evacuations, movements of re-
fugees to and fro but privation: and
what not that was perpetrated by the
Pakistan raiders and others continual-
ly for a year and a half. As far as the
refugee problem is concerned, I should
say that in North-Western JIndia it
lasted for a few month:; in any case,
it did not continue as much anywhere
as it continued there. So, I will at the
moment speak specially about the re-
fugee problem, both in the North-
west as wel]l as in the East of the
country.

As far as the problem in the North-
west i; concerned, I have to say that
the Government of India has done its
best, under the able guidance of one
Minister after another, first wunder
Shri Mohanlal Saksena and thea under
Shri Ajit Prasad Jain, for whom 1
have great respect. They did their
best; no doubt, crores of rupees were
:pent and a lot of work was done for
the refugees. But one thing was lack-
ing til] my elder and respected friend
Shri Mehr Chand Khanna, took over
as the Rehabilitation Minister. What
was that? The lacerated hearts of our
refugee brothers and sisters found
some rort of echo of their powerful
emotions in the heart of the Minister,
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for a lot of thesc things have happen-
ed in hi; presence,

Therefore what I feel 1s that they
wanted somebody who could go near
their hearts, someby who could under-
stand their problem a; well as Shri
Khanna has understood it. It is mere-
ly because he himself has suffered.
te nas come as a refugee having lost
all his property in the North-We.t
Frontier of undivided India. I per-
sonally know him from the early
19305, 1 know, having lived in
luxury, how he worked and took pains
in order to solve our problems. As
far as the refugee problem in the
North-Western part ol L country s
concerned, I can .afeiy say that ic
has admirably solved it.

But when I talk about my State of
Jammu and Kashmir, unfortunately
our people who came [rom those areas
that are occupied by Jakistan are not
considered as refugees in the  strict
sense of the term, There were two
terms being applied to the refugees
from that area, that iz, those from
the liberated areas and those from
the non-liberated areas. 1 may tell
you that people from the liberated
areas—l mean the areas that were
Jiberated or recaptured by our Army
—have suffered the most. They have
suffered because of some technical
difficulty. About them I would only
submit to the hon, Minister through
your good offices that something may
be done now.

With regard to the property that
refugees who have come from the non-
liberated areas have left there and
about the property that evacuees from
this part have left in Jammu and
Kashmir State, time has come that
some solution must be found. I re-
quest the hon, Mini.ter tp see to
this. After all, it must end one day.
Those of my kith and kin who are
rolling in riches just across the cease-
fire line have not got a place to live
in today. After all how long can they
wait and suffer? t is also a pro-
blem which needs a solution as early
as possible,
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I would bring another example to
the notice of the hon. Minister. The
world knows how Baramula in Ka.h-
mir province was raided, plundered
and razed to the ground and what at-
rovities have been perpetuated there.
| hope the hon. Deputy Minister will
please take note of that till the hon.
Minister is back. There is still a
small part of that town where a small
number of bohras are living. It was
only three weeks back when I wa; in
Srinagar that I still saw them without
any place to live in and without any-
thing given to them to fall back up-
on. For the last 14 to 16 years noth-
ing has been done for them. They
dy nol  want any reliel, If rome
loan: were advanced to them in order
to enable them to settle down some-
where and make both ends meet, that
would go a long way to rehabilitate
them. Having worked in the Govern-
ment of Jammu and Kashmir I per-
sonally could not do anything for
them, I would, therefore, very
earnestly request the hon. Minister
through your good offices that he will
do something for them, They do not
want any relief but some loan on easy
terms which will be returnable.

Here I have to pay a compliment to
our brethren from the Punjab and
Sind who have really settled down
in spite of the privation; that they
have suffered and in spite of the dif-
ficulties that they have faced, As far
as that part is concerned, 1 have to
say that much only.

With regard to East Bengal, 1 may
convince and assure my hon, friends,
cisters and brothers from Bengal that
there is hardly an Indian whose heart
is not going out in sympathy for our
suffering brothers and sisters in East
Bengal today. I can assure them of
that, For the last 15 or 16 years I
have been coming across people from
every nook and corner of India. Who
is there who does not feel for them?

Some solutions were put forth yes
terday by some of my hon, friends. I
may submit respectfully that I do not
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agree with them because no :olution
based on emotion can solve this. No
solution that will involve us in nation-
all and international involvements and
complications will help them. Of
course, there is one thing. Some peo-
ple say that now because East Pakis-
tan is a foreign land we may have
limitations, But I may caution my
hon. friends and the Govermment that
it is a matter where psychology comes
in. Show me a single Indian any-
where in the country who does not
fee] for our East Bengal brothers and
sisters when every day they have to
suffer from privations and humila-
tions and so on. Therefore some solu-
tion has to be found for that and that
has to be based on psychological ap-
proach in the fir ¢ instance. We must
not also forget that Bengal has contri-
buted in a pumber of spheres, in
philosophy, culture and science etc.
I know it personally because in my
own family for the last three genera-
tions I have seen men of high culture
ang learning, sanyasins coming from
East Bengal and staying in my own
humble home. I know that also. But
today we see that our brothers in Eas!
Bengal who have coniributed so
much, are now separated from us. Is
it their fault? I would say that it is
not their fault,

Yesterday my hon. friend, Shri
Chakraverti, quoted cur hon. Prime
Minister ag having said something.
1 questioned him as to when it hap-
pened. It actually happened long be-
fore partition took place. Therefore
it will have no bearing on the subject
and on how we should get a solution
of the entire problem that is before us.
Therefore I would respectfully submit
o the hon, Prime Minister and to his
Government that they must somehow
find out a solution for this once for
all I may tell you that this is an open
sore all over the country. My hon.
friends, whether they are in the Op-
position benches or in the Congress
benches, should treat this as a nation-
a] problem. Every Indian is with
them as far as their fellings are con-
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cerned and as far as getting justice
for our people in that area is concern-
ed, Everyone of u: is with them, But
things cannot he done in haste.
Things cannot be done without apply-
ing proper thought to them. Therefore
through you, Sir, I will request the
hon. Minister in charge of Rehabilita-
tion who has done wonderful and
splendid work in this behalf for these
areas that he will very kindly put this
matter up to the hon. Prime Minis-
ter and his Government. We must get
some solution something that would
satisfy us. I will again request my
hon. friends in the Opposition benches
not to exploit the refugees or iheir
cause. It 1: not a party question. Let
us have one voice, Let us put our
heads together and see how and in
what way we can get an accepted
solution so that every time these
heart-aching news do not come to us.

1 would speak a little about hous-
ing, I know 15 minute: for a speaker
mean that he can only touch upon the
introduction of a subject. I apologise
for the other day. Honestly speaking,
I never knew that I had to sit down
because you had rung the bel]l while
T was speaking.

An Hon. Member: Now the time
limit is ten minutes and not fifteen
minutes,

Shri Mehr Chand Khanna: His time
1: already up.

Mr, Deputy-Speaker: I have to
call the hon. Deputy Minister at 3
O'clock: So, he has to wind up his re-
marks by 3 o'clock.

Shri Sham Lal Saraf: About hous-
ing a number of thing: have to be said.
About works, a number of things have
to be said, Perhaps we may have
other occasion; to talk about them.
But one thing I may tell you. Only
half an hour back 1 got a bill for the
house where I am staying for the last
one month. Till now I have not got
the furniture of my choice. I have
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not got the entire furniture, but the
bill has come, I do not know whether
it is reasonable or not, I will be
voicing the feelings of most of my
hon. friends who have spoken yc:ler-
day and this morning also when 1 say
that in the bill there is so much for
flower beds but I have never scon e
person who i: in charge of flowers . ur-
ing the last one month or so. Anj-
way, that has to be seen. If smaller
things here and there are improved,
that will certainly keep all of us in
good trim.

15 hrs.

With regard to the Supplies and Dis-
posals I have to say a lot, but permit
me to say only this much that while
1 must congratulate the Government
for the work of supplies and dis-
po-als, how speedily and in what way
they are working, in certain respects
certain considerations have to be
shown, These are not heing shown.
For instance, through the Supply De-
partment you get Army blankets from
a number of places. What happens
unfortunately is that each and every
supplying centre is treated on par. For
instance  take Jammu and Xashmir.
We have to manufacture things from
Kashmir and supply them here. 1In
certain cases we have to gather raw
materials from different place: in
India, then they are manufactured
there and then sent here. On account
of this break-up in the operation it
costs a little more. Consideration to
this aspect is seldom given. It should
be kept in view,

In regarq to Purchase:, this is a
wide subject and I am sorry that
I will not be able to do justice to it
within a few minutes, I will only
mention three things which need help.
Co-operatives, small-scale units and
backward areas may be given all
sort; of aid so far as making pur-
chases and manufacturing things are
c

That is all that I wish to say on
this.
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Mr. Deputy-Speaker: The hon. the
Deputy Minister, Shri P, S. Naskar.

The debate will continue on Mon-
day, He is just intervening in the de-
bate.

Shri Hari Vishou Kamath (Hosh-
angahady: Eight hours in all have
been allotted for this.

Ilr. veputy-Speaker: Yes. About
an hour will be left on Monday,

The Deputy Minister in the Ministry
of Works Housing and Supply (Shri
P. S. Naskar): Mr. Deputy-Speaker,
I wanted to intervene in the debate
because for the last five years 1 have
been as ociated with the Ministry of
Rehabilitation, specially for the work
in the Eastern region and I wanted
to speak a few words about what we
dig for our refugee brothers and sis-
ters in the Eastern region,

S.r, it is really something extra-
ordinary that our brother; and sisters
put up with which we do not see
under any normal conditions. 1 have
scen with my own eyes what hard-
ships they put up with to start with.
But in the last few years, when 1
moved about in West Bengal and the
areas around it I have seen that their
condition by and large 1; different.
Qur DP friends from East Pakistan
are very hardy people, and honest and
sincere, If ways and means are found
for them, if we tell them what we can
do for them and how much they
should help themselves, they are with
us, Sometimes certain organi ations,
just for their own aims, exploit them.
[ have been telling my DP brothers
and sisters for the last few years,
“Please do not indulge in political ac-
tivities while your economic condi-
tions have not been settled; first settle
yourselves, then l!et us indulge in
politics”—just as one piece of advice
that is given to & student is “You
finish your studies, then enter into
your profe sion or politics or what-
ever it may be”. And I think I can
say now that for the last two years
our DP brothers and sisters have
found out who their friends are.
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in the last elections, in West Bengal
and most of the other places where
our DP brothers and sisters are living,
they voted for the ruling party. If
our rehabilitation policy was so un-
popu.ar in West Bengal, the results
would have been different—what-
ever my friends opposite might say.
The results in the last general clectlons
have shown that, by and large, tney
Lgree with the Government's policy
on their rehabilitation.

Shri Dasaratha Deb (1ripura Ea:tl):
The election results have shown in
Tripura that you have not done well.
You do not have any seat in Parlia-
ment from there.

Shri P. S, Naskar: | said by und
arge’.

Somc¢ hon. Members have made
comments on the closure of the Reha-
bilitation Ministry as such. Opinion
has been expressed in certain quarters
that the rehabilitation work has not
been completed and that the Depart-
ment shouid not be closed down, and
that such a Department should con-
tinue longer to deal with the problem
in a special Department as it was doae
50 long. Most of this criticism appears
to emanate from an incomplete, and,
I oa certan measule, uniformed
appreciation of the implications of
the said decision and is based on the
apprehension that with the  closing
down of the special Deparument, the
displaced persons would altogether
cease to receive further assistance
for their resettlement. I think this
apprehension has no basis. The posi-
tion in fact is just the reverse. The
vlosing down of the separate Re-
habilitation Department, which had
been created for a specific purpose,
only signifies a stage in the progress of
the rehabilitation work. Sir, you will
agree with me that today, after
so many years of the partition and
the migration one should not call him-
self a displaced person. The time
has come when my displaced friends
should integrate themselves with the
local community wherever they
are. And whatever residuary work
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is left over should be integrated
with our genera] development schemes
and programmes in the country. That
is how we could finish the job.

As 1 said, the rehabilitation of
the displaced persons would be ac-
complished only hen they become
integrated in the life of the commu-
nity in their surroundings. This can=
not be achieved unless a displaced
person  ceases to regard himself as
such. One cannot look back and march
ahead at the same t{ime.

The work of the assessment of the
residuary  problem in  the Eastern
region was done over a year back. In
fouy States  in the Eastern region,
that is Assam, Tripura, Orissa and
Bihar, the residuary problem has
been assessed. The decision was taken
in concurrence with the State Gov=-
crnments and the Administration. It
was agreed, in consultation with these
Stute Governments, that apart from
making financial provisions for resolv-
ing the remaining problem, it is no
longer nccessary to continue to deal
with it in a special way through the
agency of a special department as
Rehabilitation Department. The re-
siduary work would be looked after,
and is now being looked after, by the
normal Departments of the State Gov-
crnments or the Adiminslration.

Reference to the residuary problem
in West Bengal was made by a few hon.
Members, a few friends of mine whom
I know personally, and I have much
faith and respect and regard for them.
I am glad that hon. Members from
West Bengal took so much interest
about a problem in West Bengal, 1
myself come from West Bengal. And
in the last few years I worked with
my senior colleague Shri Mehr Chand
Khanna. I have much respect for him
and what I found was this. The way
he dealt with the subject was really
admirable. I have watched him from
a very close quarter, and I know
how much he did, how much he
thought about and how much he
felt about the displaced persons im
West Bengal and the Eastern region.
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He himlsef is a refugee. 1 watched
him. 1 know what his feeling was.
Anyhow, I need not mention a!l that
here. What I want to say is that the
residuary problem of West Bengal
nas been assessed, discussions took
place between the State wovernment
and us, and the final acceptance by the
Sitale Government is being awaited
from this side.

I say this that the decision ‘o close
down the Rehabilitation Ministry as
such will not affect any further assis-
tance that is necessary to rehabilitate
our brothers and sisters who are still
partially rehabilitated or who in
other ways are not able ‘o rehabili-
tite themselves. The money will be
found out by means of this Rehabili-
tation Department in the Works Hous-
ing and Supply Ministry. [t does not
muke any difference. Because, if you
notice the steward, the man who wili
look after the Rehabilitation Depart-
ment, he is the same man who nas
been there for the last twelve or thir-
teen years. So for all practical pur-
poses it does not make any difference
whatsoever regarding the work of
solving the remaining problem—I do
not say remaining “problem” but the
remaining work.

If you permit me, Sir, I shall just
highiight a few items of what we did
for the Eastern region. 1 personally
was looking into these cducational
and medical facilities that were given
to our displaced brothers and sisters
in the Eastern region. Up till now,
we have spent about Rs. 20 crores on
medical aid and educational facilities.
Out of that Rs. 16 crores was for edu-
cational facilities. You know, after
Partition, in the eastern region, there
was influx of displaced persons and
more or less there was a little chaoys
for some time in regard to education
and medical facilities.

Shri Dinen Bhattacharya: Now, you
are curtailing the expenditure on edu-
cation by 20 per cent. every year.

_ Shri P. S. Naskar: T am not yield-
ing.

Mr. Deputy-Speaker: Let him con-
tinue,
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Shri P. 8. Naskar: 1 wn talking of
what we did and whait we are still
deing on education and medica)l faci-
Jities. I do not think any hon. Mem-
ber who comes from the eastern re-
gion and who has anything to do
with educaticnal institutions, today,
can say that not much has been done.
I do not :ay that we have done very
much. 1 s#y, whatever we have Jupe
is no mean achievem:.nt, Gut of Rs. 20
crores a sum of Rs. 16 crores has been
spent on educationa. institutions, not
only to help the existing institutions,
tor expansion of thew buildings, but
also wu have set up new schools and
colleges. You ask any hon. Member
here who comes fron West Bengal
who does not know Norendrapur, It
15 really a lighthouse so far education-
al institutions are concerned in  West
Bengal. It has attracied attention not
unly of the persons coming from West
Bengal, but aiso from zll over India
and sometimes, [oreigners have also
paid tribute to the way the Narendra-
pur Ramakrishna Mission is serviag
the cause of students. I do not want
to say, but I must say that the credit
gocs Lo my senior colleague. Those
who know will corroborate my state-
ment.  Narendrapur, 1 forgot to men-
tion, is really an institution worth
seeing. I invite any hon. Member who
comes to Caicutta to please let me
know so that I can make arrangement
for his visit to see this institution. [t
cost us about Rs. 55 lakhs, We do not
grudge that amount. Already this
institution is producing brilliant
students who are competing in the
University examinations.

Coming to medica! facilities, the
average death rate in West Bengal is
about 7 in a thousand or something
like that. People say that we were
not sufficiently looking after the dis-
placed persons. The death rate among
displaced persons was less than what
it was with the local population.

Shri Mehr Chand Khanna: The
birth rate is more.

Shri P. 8, Naskar: Naturally, be-
cause there was no family planning
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there. Today, we have helped Gov-
ernment institutions and private insti-
tutions to extend their activities in the
medical field. In the medical field, we
laid special emphasis on T.B. patients.
That part of the coun'ry has got quite
a large number of T.B. patients. We
have built a home at Niramoy in
Birbhum district. I want to know
from any hon. Member from Birbhum
whether he will not agree with me
that there is really a wonderful insti-
tution. We have also helped many
other non-official institutions. I come
from that State. This will go a long
way in helping pecople. Whatever
work this Ministry has left behind
there will not be easily  forgotten.
Some people tell me-—1 do not
know how far it is  true—
because of your financial  assis-
tance, it has become possible for many
educational institutions to build wup
and expand. I will not say it wouid
have been absolutely impossible; it
has partly made it possible and it has
certainly contributed to one or two
more Universities in West  Bengal
especially in the Northern part.

In the current budget year, we have
made provision of quite & large sum
of money for education and medical
facilities in the eastern region. One
of my friends, yesterday, referred
some grants for educational institu-
tions in the western region, It is a
fact that we have not so far made any
provision in the current budget vear
for grants to educational institutions
in the western region. Now, we feel
that the needq for grants i: still there.
It is proposed to examine this ques-
tion some time this year and if neces-
sary, provision will be made in the
Revised Budget Estimate:

I will not take much of your time.
1 want to put this through you to my
displaced brothers angd sisters in West
Bengal, ex-campers. It is well known
that after initial difficultie; were
removed the Dandakaranya Authority
has made satisfactory progress, The
Rehabilitation Minister of West Ben-
gal Shrimati Ava Maiti has paid a
visit to Dandakaranya very recently.
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Her impression is; that it is progres-
sinz at a fasy rate. Both the Chair-
man and the Chief Administrator have
been doing wonderful work in the
difficult situation. The families who
have already moved there were on
their way to prosperity, 1 appeal
through wyou to the cx-caump families
tn move there. It is a well known
[t that West Bengal cannot  take
any more agriculturist familie:, The
land position has reached the statura-
tion point in West I3engal so far as
occupancy is concerned, There is not
enough land even for the local land-
less labour. How to accommodate
our displaced brothers who are agri-
cilturisis?  We have tried it some
time back. Even to those who are
settled on land, their holdings are
un-economic. We cannot find cxtra
land. That is another problem. That
is also a residuary problem in We't
Bengal, Through you I put it to
them that they should take my hum-
ble request as a brother, as I know
them well, to go to Dandakaranya
for future prosperity. The next
generation really will not excuse us,
including my displaced brother: and
sisters if we do not accept this op-
portunity to settle at Dandakaranya.
If they chose to vontinue to stay in
West Bengal, it will surely cut short
their own progre s of rehabilitation,
because West Bengal is  definitely
over-saturated, I again appeal to
them to take advantage of the present
facilities that have been given in
Dandakaranya, It is not only in their
own interest but it is also in the
national interest and in the intere ts
of the State and the country at large.

1 thank you for giving me this much
of time,

Shri Dinen Bhattacharya: What
about non-campers who want to go to
Dandakaranya? What is your at-
titude?

Shri Mehr Chand Khanna: You
leave it to me till Monday morning.
1 will deal with that fully.

Shri Balkrishna Wasnik (Gondia):
Mr. Deputy-Speaker, Sir, I am glad
that this Ministry is in the capable
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hands of the hon. Minister Shri Mehr
Chand Khanna and he i; being ably
mssisted by two of our young friends.
Shri Jaganatha Rao, the Deputy
Minister was speaking about Stores,
Supplies and Disposals, From the
tone in which he wa: speaking, 1
could find that he was feeling that
there is nothing wrong in this Minis-
try, particularly in the branch of
Stores, Supplies and Disposals. I
believe he must have heard a lot of
complaints and a lot of grievances, [
would onlv request him that he should
not be self-complacent, because if this
kind of complacency is there, and if
he feels or if his Ministry feels that
there i: no room for improvement any
more, then I am afraid that there can-
not be improvement any more. From
the complaints and from the gossips
that go on about this Ministry, we
find that some of these complaints
are genuine, and, there is still room
and cope for improvement in this
matter.

It we see the works done by the
CPWD, we find that they are sub-
standard. No sooner are the houses
completed than they are ready for re-
pairs, If this kind of thing is there,
we cannot say that everything is all
right in this Ministry, If we go and
seg the houses built for the class IV
employees we find that they are piti-
able, They are in a shabby condition,
and they are very unsatisfactory for
human habitation, particularly dur-
ing the rainy season. The rainy sea-
son will be coming soon and I would
only request the hon. Minister to visit
the colonies of closs I'V employees and
see what insanitary conditions prevail
there when the rainy season comes.

I do not know how the architect
who has designed these quarters for
class IV employees has designed
them, because in some of the quarters
which I have visited, the kitchen is in
the front and the living room is at the
back. So, if a guest goes there, first,
he has to visit the kitchen and thenr
only he can go to the living room.
Who was the architect, and how did
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he design that house? And how was
it passed by the Ministry? I do not
quite know.

Furthermore, I would like to sub=-
mit that when quarters are construct-
ed for clas: IV employees, one thing
should be kept in mind, name-
ly that those quarters should
be nearer to the offices, be-
cause these class IV employee; do
not have conveyance. They have to
come in the buses, and we know very
well that the Delhi buses are not very
regular or punctual. Therefore, we
should keep in mind that whenever
quarters are constructeq for the class
IV employees, they should be cons-
tructed nearer the offices rather than
far away. But what we flind now is
that the quarters for class T or class I
officers are constructed near the cffices,
and those for class III and class IV
employees are constructed far away
from the offices.

Another point of view that I would
like to mention here is this that we
are now having a socialist pattern of
society. In a socialist npattern of
society, the houses for all classes of
emplovees should be similar. If we
see, however, the quarter for a class
IV emplovee and that for g class I
emplovee, we find a lot of difference.
T can well sav that the living room and
the kitchen of the class TV employees'
quarter are not bigger than the bath-
rooms or store-rooms of the quarters
constructeq for the class T employees.
This is the state of affairs that we find
in a socialist pattern of society. T do
not understand what kind of societv
will come when the rlass TV em-
nlovees and the elass TIT. elass TT and
class T emplovees will all he treated
nm the eame fanting. T enhmit  that
there should be the same kind of acro-
mmondation for all ~f them. Govern-
ment should feel that these class TV
emplovees are alsa human heines,
thev have alan got the'r children: they
have their wives, hrothere and slaters,
and aged fathers and mothers tn Inok
after. and thev alsn need the eame
accommodation for them as the others.
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One small living room which is no
bigger than the bath-room or store-
room of the quarter for a class I em-
ployee is not at all sufficient for these
class IV employees and their families.
Therefore, I would request the Minis-
ter to see that this kind of difference
is no longer there. There would not
be any harm if the houses for the
class 1 employees are made smaller
and those for the class TV nrmployees
are made bigger than what they are
at present.

Now, I would like to sav a word or
two about Nagpur., As the hon.
Minister knows, after the reorganisa-
tion of States, Nagpur was decapita-
lised; that is to say, the rapital frem
Nagpur was shifted to Bombay. And
it was stated here at that time that
some of the Central Government
offices would be shifted to Nagpur in
order to retain its importance. Bul. a
few days back, there was a “.ews item
in the newspapers, and I also asked the
hon. Minister whether it was a fact
that the offices at present located at
Nagpur were being shiftedq out of
Nagpur. The hon. Minister said that
two of the offices were proposed to be
shifted out of Nagpur. I do not know
the reasons therefor. The hon. Minis-
ter has said that the accommodation
there at present which is available
for these offices is required hy the
State Government. 1 fee] that if
earnest efforts are made, accommnda-
tion would be available from the State
Government, and if not from the State
Government, from private sources. 1
may even go to the length of saving
that Government should see if there
is no accommodation available, that
they construet their buildings a- thev
are constructing in other places, but
thev should not shift the offices at
Nagpur to places outside Nagpur.

Dr. M. 8. Aney: May I usk une
question of my hon. friend? Does my
hon, friend mean that the shifting of
those offices is taking place at the
instance and for the convenience of
the State Government?
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Shri Balkrishna Wasnik: I have not
said anything like that. I had asked
a specific question to the hon. Minis-
ter, and the answer given hy the hon.
Minister did not contain this kind of
thing.

1 would like to add one more point,
and that is about the claims of the dis-
placed persons which have not been
settled so far. Filmsy grounds are
given a number of times. T have my-
self made representations in one or
two cases, and for the last six or seven
months, I have found that some
ground or the other is given, and the
claims are not being settled. In one
case, the ground was given that some
land had been given to the father of
the claimant. But, actuallv, the father
of the claimant had not been given
any land as he had already died. And
vet this kind of objection was beineg
put forward. In spite of the fact that
this was made known to the officers.
that no land was given to the father of
the claimant. nothing has been done to
settle the claim, Fven after a letter
from a Member of Parliament to the
Deputy Minister, after waiting for six
nr seven months, still, matters have not
improved

In conclusion, T would like to refer
to what my hon. friend over there has
spoken about East Bengal refugees.
He was referring to them and saving
that the Bengalis were being treated—
in the same manner as the Jews were
treated in Germany. I wonlg only
submit that this is a point for intros-
pection for the Bengalis themselves.
They should themselves see why the
refugees coming from West Pakistan
have settled themselves, ind why the
refugees coming from FEast Pakistan
have not been able to settle them-
selves during the last fourteen or fif-
teen years.

Shri Dinen Bhattacharya: The hon.
Member should put that question to
the hon. Minister.
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Shri Balkrishna Wasnik: They
should consider whether there is some-
thing wrong with themselves or thera
is something wrong with Government
or there is something wrong with the
conditions that have been created and
the facilities that have been given un-
der the Dandakaranya scheme.

I have been reading the rcport, and
from the report, I have found that the
East Bengal refugees who are in the
camps are reluctant to go to the
Dandakaranya area. Now, there will
be another influx from FEast Bengal

I would only like to suggast that
those who want to come now {o India
because of some pressure from Pakis-
tan should, if it is humanly possible
to settle them be sent to the berder
areas.

15-30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FrrsT REPORT

Shri Ham Raj (Kangra): 1 heg ta
move:

“That this House agr:cs with
the First Report of the Committre
on Private Members' Dills and
Resolutions presented to the House
on the 30th May 1962".

Mr. Deputy-Speaker: The question

“That this House agrees with
the Firsy Report of the Committee
on Private Members' Bills and
Resolutiong presented {o the House
on the 30th May 1962".

The motion was adopted.

1581 hrs.

RESOLUTION RE: NUCLEUS CO-
OPERATIVE FARMING SOCIE-
TY—contd.

_Mr. Deputy-Speaker: The House
will now resume further discussion of
the following Resolution moved by
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Shri Inder J. Malhotra on the 18th

May 1962:—

“In order to create a coopcra-
tive tempo and achieve the target
of the service cooperatives in all
parts of the country, this House
calls upon the Government to
take immediate steps to organisc
at least one nucleus cooperative
farming society in every State
and Union Territory of the Indian
Urion and to mobilise more vigo-
rous:y all resources and public re-
lations channels available in ‘he
country”.

Cut of two hours allottad for the
discussion, 17 minutes have already
been taken up. There is an amend-
ment tabled by Shri B. K. Das. As
Shri Warior had only just begun his
speech that day—having taken onlv a
minute —and as it could not he moved
on that day I would allow Shri B K.
Das= to move it. if he desires.

Shri B. K. Das (Contai):
move:

“That for the original Resolution.
the following be substituted.
namely:—

I heg to

‘This Housec is of opinion that in
order to creatc a ~o-cperative
tempon throughout the countrv and
to achieve suceess in the rapid de-
velopment of agriculture throueh
cooperative lines. vigorous sieps
should be taken to set up withant
delav pilot proiects for coanerative
farmine in as manv selectod Siates
and Union Territories as possikle”,

Maw I speak also?

Mr. Deputv-Speaker: Bnth the ori-
ginal Resolution anq the substitute
Resolution are before the House

Shri Warlor (Trichur): Last time
when T had just besun ts speak in
support nf the Resolution. T wanted
only to bring to the notice of the
House that this problem has been en-
gaging the attention of nnt onlv  the
Government but also of the public for
sometime now. But actuallv thers are
many questions, both of an ideolngical



